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' Punjab Legislative Hssembly

RD SESSION OI' THE FIRST PUNJAB LEGISLATIVE ASSEMBLY.

-

Tuesday, 20th March, 1951,

The Assembly met in the Assembly Chamber, Simla, at 2 p. m. of the
clock. Mr. Speaker (the hon. Sardar Kapoor Singh) in the Chair.

STARRED QUESTIONS AND ANSWERS.

REMOVAL OF S. JOGINDER SINGH MANN FROM THE
. MEMBERSHIP OF PROVINCIAL TRANSPORT
AUTHORITY.

*2987. Shri Amar Nath Vidyalankar : Will the hon. Minister
evenne be pleased to state :—

(« ~ whether it is a fact that Sardar Jogindar Singh Mann was
removed from the membership of the Provincial Transport

Authority ; "
(b) the reasons for the removal ? ~

Parliamentary Secretary (Thakur Beli Ram) :

(a) Yes.

(b) He had feiled to submit his resignation from the

Provincial Transport Authority on his acquiring a financial

interest in the Karnal, Kaithal Co-operative Transport

. Society, L.td‘, in accordance with the provisions of the
} ] Motor Vehicles Act, 1939.




(13) 2 : Punjab Legislative Assembly [20th March, 1953

Shri Amar Nath Vidyalankar : Did the Government suggest to
him that he should resign ?

Parl;amentary Secretary : A letter was sent to the hon. Member
to that effect and a few reminders were also sent but he did not reply
any of those.

Shri Amar Nath Vidyalankar : Is the Parliamentary "Secretary
sure that the letter referred to by him reach'ed Sardar Sahib?

Parliamentary Secretary : There is a presumption in law that when
a letter is posted it is presumed that it reaches the p:rson concerned.

Shrimati Sita Devi: Was it an ordinary letter or it was sent
under registered cover ? ‘

Parliamentary Secretary : It was a registered lettcr.

GOVERN MENT OMNI BUS SERVICE IN JULLUNDUR.

*3019. Master Gurbanta Singh: Will the hon. Minister for
Revenue be pleased to state :-—

(a) whether it is a fact that Omnibus Service to Ladowali
Road, Khalsa College and Khalsa High School, Jullundur
City has been stopped ; if so, the reasons therefor ;

1

(b) whether it is a fact that none out of the present
3 or 4 routes of the service between Jullundur City and
Jullundur Cantt. has been diverted via I.adowali Road ;

(c) whether the diversion referred to in part (b) above will ‘
mean additional cost to the Government ;

(d) whether it is also a fact that the Government has disallowed
a private transport service to serve Ladowali Road, Khals:
College etc. ?

R

Parliamentary Secretary (Thakur Beli Ram) :

(a) Yes. Twice the service was run continuously for a few

~ weeks as an experimental measure but since it proved an

utter failure and was not found to be economical or pro-

Originaf withi fitable in view of extremely poor returns, it had to be
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Starred Questions and Answers | (13) 3

discontinued. It also proved that there was not sufficient
traffic to warrant the regular operation of the Omnibus

Service on this route.

» » (b) Yes. As stated above, the service had been diverted
et N twice via this route but the diversion did n»t justify
“ itself.

- (c) Yes. The returns fiom this route were never more than

— annas four per mile whereas the actual cost of operation
is between annas -/10/- to -/12/- per mile,

(d) No. It is incorrect.

NATIONALIZATION OF MOTOR TRANSPORT IN THE STATE,

#3026. T'r. Sant Ram Seth : Waill the hon. Minister for Revenue
be pleased to state :—

(a) the bus routes so far nationalized by the Punjab State
- Governm2nt ;

-

S (b) the income earned from and the expenditure incurred on
these routes by the State Government during the year
1950-51 separately ;

-

(c) whether the Government propose to nationalise more routes;
if so, the names of such routes; if not, the reasons therefor?
. Parliamentary Secretary (Thakur Beli Ram):
;\\

(a) Jullundur—Kartarpur.

Jullundur—Kapurthala.

Jullundur—Nakodar.
" Jullundur— Amritsar.

Amritsar—Raja Sansi.
Amritsar—Attari border.

Amritsar—Chabbal.

Origindl with;
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(13) 4 Punjab Legislative Assembly [20th March, 1951

[Parliamentary Secretaryl]
Amritsar—Tarn Taran

Amritsar—Majitha !
Amritséf'—Sursingh-Bhikhiwind
- Amritsar—Tarn Taran-Sarhali
Amritsar—’i‘arn Taran-Chola Suhib
Amritsar—Tarn ‘'l aran-Nawanshara Panuan-Dera Baba ~
Amiritsar—Kapurthala
Amritsar—Chagaon . a
Amritsar—Guruka-bagh
P - Ambala—Karnal
Ambala—Jagadhri
Ambala—Pehowa
Ambala—Simla
Ambala—Patiala

In addition, Government Transport Services are operating on K
local and suburban routes cf Jullundur, Amritsar and Ambala. \"

(b) Up to January, 1951 expenditure and revenue amounts to
Rs. 31,40,874/- and 36,30,463/- respectively.

(c) Further nationalization has been i)ostponed for three
years in view of the resolution passed by the Assembly in
the Budget Session held in 1950.

Dr. Sant Ram Seth : What is the reason for postponement ?

Parllamentary Secretary : A tesolution to that effect had been
passed by this House.

-

Shri Ram Sharma: Is it not a fact that according to the
Resolution passed by this House the Government was asked to 1
postpone the nationalisation of transport in general while it had
been permitted to nationalise some routes as a measure of experiment ?

A Parliamentary Secretary : It was done in consultation with the

origimal with;— gperators, According to the Resolution passed by the Assembly als),
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Starred Questions and Answers (13) 5

the Government could nationalise only a few routes as an experimental

measure.

Shri Ram Sharma : Since the passage of that resolution, the
Governnient has nationalised some routes as an experimental measure,
How can the Government say that it has decided to nationalise no
more route in view of that resolution ? ‘

Parliamentary Secretary : This is being done with the consent

of operators.

Sbri Ram Sharma:  When the Resolution permitted the
nationalization of some routes and the Government has actually dore

so, how can the same resolution be quoted as a bar to further nationali-

S 1

Pe

zation ?

Shri Virendra : Did the Government meet with success in the
case of routes which have already been nationalised ?

Parliamentary Secretary : Yes, the Government met with success

in all those routes

Shri Virendra : If the nationalization was a success in all the
cases and the Government earned profits, why are more routes not
being nationalised ?

Parliamentary Seerctary : The resolution passed by the Assembly

"¥ has also to be kept in view.

.
.

Shri Virendra : The resolution authorised the Government to
nationalise scme routes as an experimental measure. If it could be
done in the case of some routes, why are the remaining routes not

being nationalised ?

o Parliamentary Secretary : Experiments are not performed on all
- the routes.

Sardar Sajjan Singh : Are Government buses only plying on
the Amritsar roads relerred to in the reply, or the private buses are

also permitted to ply on those ?

4‘4

Sardar Sajjan Singh : Does the nationalisation of a route mean -
that only Governiment buses can ply on that route or even private .

’

buses can ply on those roads ?

Sardar Sajjan Singh : Does the Parliamentary Secretary under-

Original with; stand the meaning of the term ‘nationalisation ?
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(13) 6 Punjab Legislative Assembly 20th March, 1951 °

1 /'/Mr. Speaker : No reflection please.

Shri Ram Sharma : When the Gove nment made a profit of
about five lakhs of rupees from a single route and the resolution passed
by the Assembly authorises it to nationalise more routes as an
experinlental measure, why does the Government not nationalise some
other routes ?

Parliamentary Secretary: It has been postponed for three years.

Shri Ram Sharma : When the nationalisation of some routes A
has proved so profitable and the resolution passed by this House .
authorises the Government to perforin the same experiment in the case 4
of more routes, why does the Government not nationalise some more A

routes ?

Chief Minister : When the Government takes over some route,
it has to accommoda e the operators working on that route on some
alternate route and a great deal has to be paid in the form of
compensation. As there were no more routes on which the operators
working on the private routes could be accommodated, the Government
could not nationalise ali the routes.

Pandit Faq:r Chand : If the Government has decided not to
nationalise any more routes, what is the necessity of having a separate g
Transport Authority ? . -

Chief Minister : It has to manage our buses plying on the routes
which have been nationalised.

APPEALS AGAINST ALLOTMENT OF LANDS

*2769. Shri Prabodh Chandra: Will the hon. Minister for £
Rehabilitation be pleased to state :(—

(a) the number of appeals filed by the land owners against the 1
allotment of lands under the quasi-permanent scheme in
the state ;

v

(b) the number of such cases decided by the Government

-

Origindl with; up to 3Ist Deccember 1950 ?
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The hen.Sardar Ishar Singh Mujhazl :

(2) In all 107295 applications, 87991 in the districts and 19304
at headquarters, have been received for review,

(b) 8126 applications were decided upto the end of Dec. 1950.

Shri Prabodh Chandra: How long will it take the Government
to dispose of the remaining applications which run into thousands?

Minjster :  All these are expected to be disposed of by the
31st of March,_1951.

ALLOTMENT OF LANDS

*2965. Shri Virendra: Will the hon. Minister for Rehabili-
tation be pleased to state :— : s

(a) the total area of land allotted to the refugees in the State ;

(b) the total number of allottees to whom this land has been
allotted ;

fc) the total area of land which has not yet been taken
possession of by the allottees ;

~~
e

o {d) thetotal number of allottees who have not yet taken
possession of their lands ;

(e) the action, if any, taken by the Government to persuade
these allottees to take posscssion of their lands?

The hon. Sardar Ishar Singh Mujha;l.

(a) An area of 20,17,850 standard acres of evacuee land has
been allotted to displaced land-holders in Punjab.

(b) 466833 persons (including morlgagees) have been allotted
land in Punjab.

g

(c. Up to 3ist January 1951, possession of 162021 standa
acres of the allotted land had not been taken by the
allottees. ’

(d) Up to 3lst January 1951, 173520 allottees (including
mortgagees) did not take possession of the land allotted

Original with; tO them.
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(13) 8 Punjab Legislative Assembly [20th March, 1951
/

[Minister for Rehabilitation] '

(¢) 31st January 1951, was fixed as the last date for taking .
possession of allotted land in Punjab and the allottees were
warned to collect sheir allotment orders and take
possession before that date failing which their aliotments
would be cancelled. This du.te has been extended
upto 31ist March 1931, and the allottees have been given
more time to do so. They will, however, now have to
apply for the collection of allotment orders and delivery p
of possession at Jullundur Secretariat.

RECONSTRUCTION OF DAMAGED HOUSES AT JULLUNDUR.

*3038. Shri Bhagat Rau. Chodha: Will the hon. Minister for
Rehabilitation be pleased to state:—

(a) whether it is a fact that the Custodian, Jullundur, made an -
announcement by the beat of drum that damaged houses
could be reconstructed or repaired by utilising rubble >

wherever available: -

./.{

(b) whether it is a fact that the roofs of one hall and eight
other rooms of Baradari, Basti Danishmandan, which
were in tact lzst year, had fallen, if so, whether the
Governm.ent has any information regarding the disposal of
the rubble;

(c) whether it is a fact that the disappearance of the rubble »
was reported to the police post No. 5 Basti Sheikh,
Julundur; if so, the action taken or proposed to i taken

in the matter?

The hon. Sardar Ishar Singh Mujhail : .
(a) No such announcement was made.

(b) No record is available in this behalf. It is, however,
reported that onc of the rooms of this Baradari was
dawaged during the heavy rains last year and some of the

()ri(qma‘] with;
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Starred Questions and Answers (13) 9

malba disappeared. Subsequently one beam was placed on

Superdari with one Gurmukh Singh a resident of that
locality. As a conseqence of further rains this building
’ was ‘damaged and enquiries reveal that one Harbans Lal
of Globe ! actory situated, in that Basti, removed some
bricks, beams and balas therefrom and utilized the
matetial for repairing and reconstructing his factory,

(c¢) Enquiiies show that the Rent Sub Inspector concerned
had verbally reported the disappearance of the rubble to
the Inchurge Police Post No. 5 Basti Sheikh. There is,

~ ' however, no record to show that the maiter did at all
) . come to the notice of the District Rent Officer and so no
report was lodged to the Police. Further enquirics are now
being instituted and adequate action will be taken in the
matter.
\
. OMISAPPROPRIATION OF GOVERNMENT MONEY AT JULLUNDUR.
*3040. Shri Bhagat Ram Chodha : Will the hon. Minister for
. > Rehabilitation be pleased to state : —
o
(a) the amount which was sanctioned in connection with the
repairs of evacuee houses in Jullundur ;
”
(b) whetirer any enquiry has been made regarding the persons
to whom grants were given for repairing the houses in
- ) th-ir possession, if so, the estimated amount spent on the
" - repairs ;
{c) whether any discrepancy was detected in the amount
2 granted and the amount actually utilized on repairs ; if so,
the action taken in the matter ?
. The hon Sardar Ishar Singh Mujhail :
« (8) A sum of Rs, 529,146/4/- was sanctioned in connection

with the repairs of evacuee houses.

(b) Only 375 tenants submitted their vouchers for verification

Original with, after executing necessary repairs, out of which 91 cases
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(13) 10 Punjab Legislative Assembly {20th March, 1951

[Minister for Rehabilitation]

involving an expenditure of Rs. 2670/11/- have been .
verified.
(c) No discrepancy has been dctected in the amount granted .

and the amount actually utilized on repairs.

REGISTRATION OF EVACUEE HOUSES IN BASTI DANISHMANDAN ~
JULLUNDUR
*3042. Shri Bhagat Ram Chodha : Will the hon. Minister for
Rehabilitation be pleised to state the number of evacuee houses
registered in Basti Danishmandan, Jullundur, together with the number
of those which stand today ?
The hon, Sardar Ishar Singh Mujhail: The total number cf
evacuee houses registered in Basti Danishmandan is 545 and the

number of houses standing today is 400. D

~

S
DECO*“TROL OF FOOCDGRAINS IN THE STATE.

*3043. S:ri Bhagat Ram Chodha : Wijll the hon. Minister for
Rehabilitation be pleased to state whether the Government intend to

decontrol foodgrains other than wheat ; if so, when ?

The hon. Sardar Ishar Singh Mujhal :

(1) No.

\' (ii) The question does not arise.

Original with;
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RESOLUTION OF SONEFPAT BAR ASSOCIATION.

*2619. Shr; Ram Sharma: Will the hon. Chief Minister be
pleased to state :(—

(a) whether he is aware of the fact that the Bar Association,
Sonepat, has recently passed a resolution which was endorsed
and forwarded to Government by the Bar Association,
Rohtak, making very serious allegations against a

Magistrate, First Class (Section 30, Rohtak ;

(d) whether a deputation of the Bar Association Sonepat has
also waited upon him in this connection ; if so, to what
effect ?

The hon. Dr. Gopi Chand Bhargava :
(a) Yes.

{b) Yes. Necessary inquiries are being made and Government
will take such action as is considered suitable.

V \
Skri Ram Sharma : Will the hon Chief Minister be pleased to
state as to which officer was deputed to make the enquiry and when ?

Culef Minister: I require notice for this question. I can,
however, say this much that the enquiry was ordered as soon the
representation was received. Besides a deputation also waited upon
me in this connection and the members of the deputation were asked
to send specific charges against-the magistrate.

Shri Ram Sharma : May I know if this representation was

against the magistrate who was previously punished after another
enquiry ? '

Chief Minjster : I cannot say that. The hon. Member knows
better. -

Shri Ram Sharma : May I know the nature of the complaints
made against the magistrate ?

. N
/4

Chief Minister : I think the hon. Member knows that because

a copy of the representation of :he Bar Association was also sent
to him,




(13) 12 Punjab Legislative Assembly [20th March, 1951

-

Shri Ram Sharma : I want to know if the Government has any
idea about the complrints made against the magistrate by the deputa-

tion which met the Governmet ?

Chief Minister: 1 don’t remember the specific complaints. I
know this much that an enquiry was ordered.

Shri Ram Sharma : Is the hon. Chief Minister aware that the
complaints against the magistrate ave that lhe forces the prople to
proceed acco'ding to his will, the reader records thie evidence on one
side and the magistrate on another, the cases are adjourned to harass
the people, and the police officers are seated on the dais ?

Chief Minister : S'r, I thank the hon Member for the information.

Shri Ram Sharza: May I know it the hon Chief Minister,
after thanking me for the informaton, will see that the enquiry is
- conducted expeditiously into sach serious charges ?
Chief Minister : The enquiry is expeditiously conducted even if
the charges are not scrious.
Chaudh-i Lahri Singh : May I know if it is a fact that the
person appointed to conduct the enquiry did not give any opportuniiy -
to the Bar Association to give its view to him ?
Chief Minister : We have not received the report so far. ’ |
Chaudhri Lahri Sngh: [s it not a fact that the Sessions Judge
. has already completed the enquiry 2
Chief Minister : [t is not to my knowledge.
APPOINTMENT OF STIPENDIARY MAGISTRATES IN DISTRICT v
HISSAR.
‘ *2721. Sardar Sajjan Singh :  Will the hon. Chief Minister be .
r pleased to state:— .

(a) the names of the stipendary Magistrates posted in Hissar
Di-trict who were appointed between I5th August, 1.47,
and 15th Avgust, 1950;
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Starred Questions and Answers (13) 13

(b) the pay per month of each of them;
{(c) the educational and vocational qualificaticns of each of

R them;
J (d) (i) whether any one of th.em is a displaced person;
~ (ii) whether any of the persons referred to in part (d) ()

above have been allotted land in the district of Hissar
if so, where;
(e) (i) whether any one of the persons referred to in part (a)

‘ above has been nominated a member of the District
Board Hissar and Small Town Committee, Tohana;

' (ii) whether any one of them is the President of the Sinall |
Town Comsnittee, Tohana;

(f) (i) if the answers to pﬁrts (d) to (e) above be in the

atfirmative, the reasons for posting them in their own
district;
\

(ii) whethzr under the rules no Magistrate can be posted
in his own district; if so, the reasons for ignoring this
rule in the case of the persons referred to in part (a)

g above;

(g) (i) whether any one of the persons referred to in part (a)

L
’ . abuve was appointed as Commandant of refugee camp,
Hissar, if so, his name;
(ii) the monthly salary he was getting as Camp Coinman-
dant;
{h) (i) whether any complaints were made against him when
X he was Camp Commandant; if so, the nature of the
* complaints so made;
]
(i) whether any enquiry was made into those complaints;
R if so, with what result ?
v

The hon. Dr. Gopi Chand Bhargava :

(a) Ch. Hukam Singh.
. (b) Rs. 450/— p. m.

{c) Matriculation ‘and 10 years experience as an Hony.

Magistrate (including Magistrate 1st class) in joint Punjab.
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[Chief Minister]
(d) (i) Ch. Hukam Singh is a displaced person.
(d) (ii) Yes. in Tohana Sub-Tehsil.
(e) (i) Yes. ' ' _ R
® (&) () Yes.

(f) (i) He was employed temporarily for a period of six months
and was posted to Hissar at his own request owing to
his family circumstances. He does not actually belong
to Hissar but has only settled there after partition. .

(f) (i) It is the practice not to post a Magistrate in hisown *
district. Ch. Hukam Singh was posted to Hissar for
the reasons given in (f) (i) above. .

(g) (i) Yes. Ch. Hukam Singh.

(g) (ii) Rs. 500/— p. m. from the 28th July, 1948 to the 14th
August 1949 and Rs, 40()/ p- m. from the 15th August.
1949 to the 34th November, 1949,

»

(h) (i) Yes. The complaint was regarding th~ use of Govern-
ment jeep for sport. . ~

th) (ii) Yes, but the allegations were found to be incorrect. ’

Sardar Sajjan Singh : May I know if the person who is allotted
land in a particular district becomes the resident of that district.

Chief Minster : Yes, he becomes the resident of that place.

Sardar Sajfan Singh: May I know if that magistrate is still s
posted at Hissar or he has been transferred ? ‘ .

Chief Minister: He has becn transferred

CONVEYA™CE ALLOWANCE OF HONOURABLE MINISTERS.

*2728 Sardar Sajjan Singh: Will the hon. Chief Minister be .
pleased to state :—

(a) whether the Government proposes to take any action on
the following observations of the Public Accounts Com-

Panjalh~ 1 -
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mittee of the Punjab Legislative Ascembly on the Appro-
priation Accounts of the Punjab Government for the

period 15th August 1947 to 31st March 1948 published in
its report on page 7 ““also in our opinion the Conveyance
Allowance of Rs. 250/- per mensem which is paid to all
hon.  Mimsters, in addition to travelling allowance

under the rules governing them, is an unnecessary con-
cessioi and may be withdrawn. We understand that in

several other States in India the dual concession of
conveyance allowance in addition to travelling allowance

at adequate rates, does not exist’’;

if the answer to part (a) above be in the affirmative, the
steps, if any; Governinent proposes, to take to effect
economy in the travelling allowance of the hon.

Ministers and their staff and Grade I officers of the
Government ;

whether the travelling allowance rules have been revised to
reduce the present rates ; if so, to what extent?

The horn, Dr. Gopi Chand Bhargava:—

(a)

(b)

The rate of Conveyance Allowance allowed to the

Hon. Ministers during the pericd from 15th August

1947 to 31st March 1948 .was Rs. 300/= p.m. and not

Ks. 250/- as mentioned in the Report of Public Accounts
Committee on the Appropriation Accounts of the Puniab
Government for that period. The dual coucession of
(onveyance Allowance in addition to the Travelling
Allowance does exist in several States (viz: C P. and
Berar, Bombay, Orissa, Assam and West~ Bengal). On
reviewing the whole ‘position, however, the rate was
reduced from Rs. 300/- p.m. to Rs. 250/~ p.m. with etfect
from st July 1948. '

and (¢) The Conveyance Allowance for Hon. Minis-
ters has already been reduced from Rs. 300/- p.m. to
Rs. 250/ p. m. As regards lst grade officers, Govern-
ment have revised the rules re-classifying the officers on
the basis of their pay in accordance with- the practice
followed at the Centre. In the case of Personal Assistants
to Hon. Ministers, they are now entitled to travel
second instead of first class,

Di
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shri Ram Sharma : May I know if the Ministers about whom
the Public Accounts Committees have recommended that they should

not charge conveyance allowance along with the travelling allowance,
are st111 drawing both the allowances?

Chief Minister : So far as the conveyance allowance is concerned,
the House must have passed it. The Ministers._can only then draw it.

Shri Ram Sharma: May I know if the Ministers of those
States are drawing the conveyance.allowance in spite’of the fact that
the Accounts Committees reported against it and the Houses of those
States adopted that report? - - .. . L ,

Mr. Speaker: The hon. Chief Minister  is not expected to know
that. PR - -

Shri Ram Sharma : Isit a fact that, after the report of the
Public Accounts Committee was adopted by the House the rate of
the travelling allowance was raised from annas 10'to. annas 12 a mile
while the recommendation of the Committee was to reduce it to annas
8 a mile. i

4

0

Chief Minister : Yes, it is a.fact.

Shri Ram Sharma : May I know what useful purpose is served

by ‘passing a measure by the House if it is not to oe acted upon by the
Government ? , ST

Chief Minister: The report of the Public Aceouhts Committee is

only a recommendation to Lhe Government It is not a resolution of ' >
the House. ‘ ' ¢

Shri Ram Sharma : May I know if the report adopted by the -

House becomes its own report ¢

Chief Minister : The report is adOpted by the House. In this

report a recommendatlon was made to the Government and it is being
considered.

Shrj Ram Sh.rma : May I know if the report adopted by the
House becomes its own report in a way ?

Mr. Speaker: It is a question of opinion,

-Sardar Sajjan Singh: May I know the reasons due to which the
rate of travelling allowance .was raised to 12 annas a mile from 10
annas a mile ? ‘

Ch;emelster The rate of 10 annas a mile was not adequate
because the Ministers had to,spend from their own- pockets.

-
kel
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Sardar Sajjan Singh : May I know if, at the tiine of enhancing
the rate of travelling allowance, the prices of petrol, mobil oil etc.,
had become highesr ?

Chief Minister: I have not with me the rates of ti.ese things.
Sardar Sajjan Singh: May I know if the rate of travelling

allowance in the case of other first grade officers has also been in-
creasad ?

Chief Minister @ The rate of travelling allowance has been

increased only in the case of Ministers.

- Sardar Sajjan Sipgh: May I know what is the difference in
PY costs in the case of the cars of the hon. Ministers and in the case of
the cars of the first grade officers ?

Chief Minister © 1 cannot say that. It depends on the make
of the car.

Sardar Sajjan Singh : Has the Government issued any instruc-
tions to the effect that the First Grade officers should have the same

. kind of cars as the hon. Ministers have ?

Chief Minijster : There 1s no such thing.

€
' Sardar Sajian 8ingh: Is the Government prepared to make
enquiries and see what kind of cars such officers have ?
Mr. Speaker: It is a request for action.
Shrimati Sita Dev; : May [ know whether the Ministers have
some spe:ial cars and the Ffrst Grade officers do not have cars which
) consunie as much petrol as theirs?
o~ Chief Minister: That is not so,
N .
Y e e, .
- - HECOMMENDATION OF THE PUBLIC ACCOUNT COMMITTEE ON
‘ APPROPRIATION ACCOULTS.

%2731, Sardar Sajizn Zingh ¢ Will the hon. Chief Minister be
Original with; pleased to state the action, if any, taken by the Government on the
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T

[sardar Sajjan Singh] p
1 recommendation of the Public Accounts Committee, appoiuted by the
Punjab Legislative A-.semnbly, on the Appropriation Accounts of the
{ Punjab Government for the year 1947-48 which were published on
page 7 of its reports that every hoan. Minister snould state in his
travelling allowance bill the purpose of journey undertakeu by him in

respect of which the travelling allowance is claimed ?

.3 The hon. Dr. Gopi Chand Bhargava : The matter is under the

..onsideration of Governnient. . ’ "

. >

. Sardar Sajjan Singh : May I know how long will it take to
implement the recommendations of the Committee ?

Chief Minister : They are under cousideration.

Shri Amar Nath Vidyalankar : Isit a fact that it was the office
of the Accountant General which pointed out that the purpose of
~journey should be written ?

Chief Minister : T require notice.

Shri Amar Nath Vidy-lankar: Is it such an unimportant
problem that the Government is delaying it ?

Chief Minister : It is either very important or important. b2

}
fl; ° . . .
i Shri Amar Wath Vidyalankar: Mav [ take it that tie hon.
‘ Chiefl Minister cousiders it to be an important proble:n ?

l Chief Minister : It is a matter of opinion.

Shri Prabodh Chandra: [ just wanted to know if thisis the
reason for not giving prac ical shuape to this recommendation ?

. Mr. Speaker : Itis an insiuation. .

Shri Ram Sharma : May I know when it was decided to discon-

Yinue writing the purpose of the journey ? >
Chief Minister : It is st Il being written.

~ Shri Ram Sharma :  Has it also been included in the pupose that
ten annas are not sutficient ? . .

Chief Minister : That is not so.

Origin| I with;
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TRANSFER OF RECORDS OF CIVIL, REVENUE AND CRIMINAL
CASES OF DISPLATED PERSONS FROM WEST-PAKISTAN.

%0732, Sardar Sajjan Singh : Will the hon Chief Minister be
pleased to state—

ia) the steps, ifany, so far taken by the Government to bring
the records (files of civil, revenue and criminal cases of

displaced persons from West-Pakistan ;

¢ (b) the results of the steps so taken ;
) . (c) the steps, if any, so far taken by the Government to bring
-~ the land records and *the files of civil, revenue and criminal

cases of villiges which now comprise Patti tehsil but which
were a part of Kasur tehsil hefore partition and with what
results ?

The hon, Dr. Gopi Chand Bhargava :

v

(a) (b) and (c) An agreement in regard to moveable property
was concluded on the 27th June, 1950 between
the representatives of India and Pakistan.
Under this agreement it was agreed infer alia
to take legal powers to enable transter of

_records to the Government of the other

7 ‘ country and also to enable either Government

ey

to receive similarly records from the other
country Ifor entrusting them to the appropriate
courts for further disposal in accordance with

- the normal law.
| - While steps are Being taken by both the

. countries to enact the necessary legislation,
' action is also being taken in the meantime for
) . . ' 3 N
consolidation of records transferable under the

-agreement. ' .

. '«/

TRANSFER OF DEPOSITS IN COURTS FROM WEST PUNJAB.

» %2734, Sardar Sajjan Singh : Will the hon. Chief Minister be
pleased to state :—
(a) the steps, if any, so far taken by the Government to bring

depnsits made in diff-rent courts of the Lahore district by
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{Sardar Sajjan Singh]
persons from villages which were a part of Kasur tehsil
before partition and which now fovin part of Patti tehsil ;

.

(b) the results of the steps so taken ;

(c) whether the court deposits, referred to in my starred,
Assembly question No. 1831, put on 26th March, 1950, has
been received from Pakistan and delivered to the persons
concerned ; if not, the reasons therefor ? )

The hon, Pr. Gepi Chand Bhargava, .

(a) and ¢(b) An Indo-Pakistan Movable property Agre-ment was
conciuded between the representatives of India and
Pakistan on the Z7th June, 195%. It was agreed, @nler
alia, that in the case of districts from
migration had taken place the court deposits will be
transferred * en bloc ’, provided both the parties to the
claim were non-Muslims in the case of Pakistan and
Muslims in the case of India. In other cases action should
be taken through the Claims Organisation, on the claim
being filed by the applicant for the transfer of his deposits.
It was also agreed that necessary legislation would be
undertaken by the two Governments to give eifect to this

where wholesale

agreement. Suitable steps to take legal powers to enable
transfer of records and deposits lying with courts in bLoth
the count:ies are being taken by the suvernments ot India
and Pakistan  In the meantime lists of deposits transfer-
able to the other country are being compiled in both the
countries.

(¢) Ornaments and other imovable property mentioned in this
part of the question are also  covered by the term
“ court deposits * and the explanation in paras (a} and (b)

above will also apply to this type of property.

T 13

SOCIALIST PRISCNERS IN THE STATE.

*2855. Sbri Prabodhh Chandra : Will the hon. Chief Minister

be pleased to state : —

(a) the total number of socialist prisoners in all the jails of
the State on 3ist December 193¢

.
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(b) the number of those who were placed in A and B classes
separately ;

(c) whether any one of them is getting a family allowance ?
The hon. Dr. Gopi Chand Bhargava .
(a) 2a. "
(b) “ A’ class—Nil. .
‘B’ class—S5.
‘(¢ No.

Shri Prabodh Chandra: May I know the reason for distinction

” between treatment meted out to socialist and communist detenus ?
_ Chief Minister : That is due to difference in the rules applicable
to both of them. ' '
Shri Prabodh Chandra: Does it mean that the socialists are
more anti-Government or vislent ?
[ 2
Chief Minister : It is a question of opinion.
- Shri Prabodh Chandra : Is it not a fact that an announcement

) was made by the Government that the Political prisoners will not be
& given C class?

Chief Minister : We are taking steps according to the rules.
Sardar Sajjan Singh: Can the public see those rules ?
Chief Minister : They are confidential ?

‘ - Sardar Sajjan Singh: Can the M. L. A.s have access to them ? . .

Chief Minjster : I can show the rules to them.

Shri Ram Sharma: May I know whether A, B or C classes are
given according to social position or according to political activity ?

\r"

. Chief Minister : According to so:ial position.

Shri Ram Sharma: If it is so, why is it that the socialists are
not given the same treatment as is meted out to the communists? Is

original wien;  their social position always inferior ? R
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Chief Minjster : The question of Socialists and communists is
quite a different question . In this case we are bound by the rules.

COMMUNIST DETENUS.

*2855. Shrl Prabodh Chandra : &WVill the hon. Chief Minister
be pleased to state :— - .

(a) the total number” ot Communist detenus in the State on
31st December 1950 ;

.
€ . \

(b) how mf;n’}.f of these are getting faiﬁily allowances ;

(c) how many have applied for family allowances ?
The hon. Dr. Gopl Chand Bharg.va:

(a) 81

(b) 21.

(c) 47 out of 81 mentioned in ia) above applied for family
allowances.
Shrij Prabodh Chandra: May I know the date on which the

47 detenues applied for family allowances ?
Chje Minis er : I dont remember it, It requires notice.

Shri Prabcdh Chardra: Isit rota fact that thcy applied alout
eighteen monthns back, is there any truth in this ?

Chief Minister : I can’t say that.

Shri Prabodh Chandra: How long will it take to decide their
cases ?

Ty S
Chief Minister : Whenever any application is received it 1is
considered.

Shri Ram Sharma : May I know whether there is any limit
of time for deciding those cases which are under consideration ?

Chief Minjster : I have never stated that the remuining 26

applications are under consideration.

->

W
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Shri Prabodh Chandra: May I know the grounds on which
these twenty six applications were rejected ?

Chief Minister : I cannot give a general reply. Ifany specific
* application is mentioned, I can give the grounds for its rejection.

, DEENUS,
, e
*2857. Shri Prabodh Chandra: Will the hon. Chief Ministr be
pleased to state:—

(a) the number of cases of detenus received by the Government

for revision;
14 .
(b) in how many cases the recommendations of the Committee

formed for the purpose were accepted by the Government?
The hon. Dr. Gopi Chand Bhargava:
(a) 495.

(b) Government considered the recommendations of the
Advisory Board and accepted most of them.

N

Shri Prabodh Chandra: May I know whether the hon. Chief
Minister is prepared to define the words ‘most of them’? Is it not
a fact that out of the recommendations made by the Advisory Board
for the release of the detenus, only 40 per cent were accepted by
the Government ? If so, how does the hon. Chief Minister reconcile
this with his statement that Government accepted most of the
recommendations. -

- Chief Minjster: ‘Most of them’ means ‘most ol them’. It can
safely be concluded that majority of the recommendations were

accepted.

Shri Prabodh Chandra : May I know whether rejection of
60 per cent recommendations connotes acceptance of majority of

recommendations ?
Mr. Speaker: Order, order.

Shri Prabodh Chandra : My submission is that the reply given
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- Mr, Speaker: Put a definite queétion instead of arguing.

! / Shri Prabodh Chandra: May I enquire from the hon. Chief
Minister whether Government released 40 detenus out of 100

recommended by the Advisory Board ? ) e

Chief Minister: 1 cannot give the exact figure off hand. DBut

I think out of 495 cases sent to the Government by the Advisory
Board, majority of them were set free.

Shri Prabodh Chandra: May I know whether the recom-

mendations sent by the Advisory Board are purely advisory in nature
or are mandatory on the Government ? ’

Chief Mi;ister : It is an advisory body and its recommendations “
are also purely advisory but under the new rules, they have become
almost mandatory.

Mehta Ranbir Singh: Will the hon. Chief Minister kindly tell
us the exact or approximate number of cases in which Government
did not accept the recommendations of the Advisory Board ?

Chief Minijster : If the hon. Member gives notice, I will procure
the exact information. As regards approximate information on the
point, that I have already given.

At

SUB-JAIL, AMRITSAR. -

*3027. Dr. Sant Ram Seth: Will the hon. Chief Minister be

pleased to state :— -

-
(a) the authorised accommodation in the Amritsar sub-Jail ; -

(b) the total number of convicts and undertrial prisoners accom-
modated in the said Sul=]Jail ; <

‘ (c) the number of latrines and urinals in the above mentioned
l Jail ;
‘ (d) whether the Government contemplate to convert this jail .

into a district Jail ; if so, when ; '
(e) whether the Governiment has purchased land for expanding
the jail?
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The hon. Dr. Gopi Chand Bhargava :

- (a) for 264 prisoners.

(b) 615.65 (average population of the last year).

(c) Latrines — 63
Urinals — .8
(d) Yes. A scheme for the extension of this Jail to provide
. . additional accoemmodation for £00 prisoners has been
taken in hand. The scheme 1is estimated to cost
b Rs. 25,69,000. Itis proposed to spread the work over
> 3 years. Work will begin after Assembly has approved of
' o expenditure. '
(e) Arrangements for acquiring land are being made.

Sardar Sajjan Singh: The hon. Chief Minister has stated that
the authorised accommodation available in the Amritsar Sub-Jail is
for 264 prisoners but actually €00 prisoners were accommodated.
May I know how did the Government arrange for the provision of
accommodation to the additional popu. ation of the Jail ?

Chief Minister : Tents werd provided for accommodating the

¢ additional population of the jail ?
. Sardar Sajjan Singh : Isthe hon. Chief Minister aware o any
ground or place in the Amritsar Sub-Jail here tents could be pitched
for accommodating the prisoners ? .
Chief Mjnister : I think there must be some place where tents
could be pi'ched I have an impression that I.have already given
s a reply to a question of this kind. _ Sy :
- Sardar Sajjan Singh : Does the hon. Chief Ministe.r -remember
that he admitted in a reply to one of my questions that no tents could
X be pitched in this Sub Jail ? R
4

Mr. Speaker : This question was discussed yest-erd‘ay.

Shri Ram Sharma : Sir, if a prisoner violates the rules of jails,

- he is-punished for that.. Now, my question is that if the Government

) which is responsibe for providing accommodation _to the prisoners.in
the jeils, fails to do so, then what punishment can be inflicted on it ?
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MENTAL HOSPITAL, AMRITSAR.
R *3028. Dr. Sant Ram Seth: Will the hon. Chief Minister be -
pleased to state :— -
4
(a) the authorised accommodation in the Mental Hospital
Amritsar ;
(b) the total number of in-door patients in the said hospital ;
(c) the total number of out-door patients treated in this
. hospital in 1950-51 ; . >
(d) the total annual expenditure incurred on this hospital for |
its establishment ;
(e) the annual diet expenditure on the patients of this
hospital ;
(f) whether the patients in this hospital pay any thing for
P y g
their ciet ? '
The hon. Dr. Gop: Chand Bhargava :
(a) For 450 patients.
(b) 383 patients. -
(c) 268 patients during the year 1950. The financial year >
1950-51 being still current, information for the year-
cannot be supplied. '
(d) Rs. 1,10,539 during 1950-51, upto February, 1951.
(e) Rs. 75,800 during 1950-51, upto February, 1951.
(f) Yes. Charges of— N
! (2) Ordinary class patients — Rs. 35 p. m. .
(b) Better class patients — Rs. 4/8/- perd.em
include expenses on diet. <
: FIXED T. As. TO P.W.D. OFFICERS.
* %3029, Dr. Sant Ram Seth: Will the hon. Chief Minister be ’ -
pleased to state :— i
(a) whether it is a fact that a fixed amount of Travelling

Origirial with; Allowance is paid to all the officers in the Public Works
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Department (B.and R. and Irrigation Branches), if so,
the. amount per month so paid to Overseers,

- Sub Divisional Officers, Executive Engineers and Superin-
. tending Engineers ;

(b) whether this amount of travelling allowance is admissible
even if an officer does not undertake any touring in a
month, if so, the reasons therefor ?

The hon. Dr. Gopi Chand Bhargava :
(a) No.

(b) Does not arise.

RIOT AND MURDER CASES IN CONNECTION WITH THE CENSU3S ;
’ OPERATION IN THE STATE.

*3031. Dr. Sant Ram Seth : Will the hon. Chief Minister be
pleased to state :—

¢ IR (a) whether it is a fact that riots and murdc:s. took place at
' certain places in the State while the enumeration for the
census was being done ; '

(b) the number of places so affected ;

(c) the number of riots and murders separately that took place.
in the State district wise as a result of disputes connected
. with the enumeration ; -

(d) the causes of such riots ;

(e) if the answer to part (a) above be in the affirmative the
action, if any, taken by the Government so far in the
matter ?

\1‘4

. The hon. Dr. Gopi Chand Bhargava :
N (a) Yes
(b) Three

(o) (i) oneriot in J agadhafi; district Ambala-one murder.
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[Chief Minister]
| (i1) _e_ne riot in Ludhiana City-no murder.
(iii) one in village Lidhran, district Jullundur-one murder. -

(d) Disputes over mother tongue returns.

(e) Action agamSt the offenders was taken under the law of
the State and steps taken to ensure peace

=
INSTRUCTORS TAKEN IN HOME DEFENCE DEPARTMENT
IN THE STATE.
*
*3054. Chaudhri Sundar Singh : Will the hon. Chief Minister be
pleased to state:= -
\a) the number of instructors taken in Home Defence‘
Department in the State in the month of March and April,
1950 and the number of scheduled castes among ‘them; 4
- (b) the number of scheduled caste candidates selected who
3"""» were declared fit for imparting this training after complet- s
T ing their course at No. 1, Air Force Academy, Ambala )
Cantt; '
(c) whether there was any written test to "détermine the
ability of the instructors who h:ve been delcared fit for
. imparting such training; NP
(d) te minimum qualification prescribed for appointment as i
instructors; _ .

(e) the numbers separately of those instructors who ware
graduates, F.As., and Matriculates, together with the .
number among tltem of those be]onﬂlng to the s heduled

castes at the time of selection;

- (f) the number of persons selected as inst'uctors after the -
time mentioned in part (a) above and the “ndrber of the >
scheduled castes among them together Nltll\ the number
of those who were called for service and the number of
‘the members of the scheduled castes amoiigst them;
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(g) whether the instructors Wwho received training at No. 1
Air Force Academy, Ambala Cantt. in ,April-May, 1950

have been given certificates for having qualified for such
purposes; if not, why not ?
-

The hon. Dr. Gopi Chand Bhargava :

(a) The total number of Instructors recruited in March-April,
1850 was 58, out of which 4 belonged to scheduled castes.

\ . (b) Two.

(c) No. The test was oral and was held by a Board

consisting of three Military Officers and the Officer on o

e Special Duty, Home Defence, Punjab.
(d) No minimum qualifications have been laid down.
(e) (i) M.As. — two
{ii) B.A.,B.Ts. —_ four -
-iii) B.Scs — five -
(iv) B.As. — twenty two -
(v) Senior Cambridge two
| ," ) (vi) F.As. _ eleven
(vii) Matrics —_— eleven .
' (viii) Army qualified one
Scheduled Castes out of the above — Four (all graduates)
. (f) In the selection held in September, 1950, 11 Instructors
N were selected, out of which seven were Harijans. All the
eleven candidates were called for service, but three “of’
. them failed to join
&

| (8) No.

THEFT OF BUILDING MATERIAL AT CHANDIGARH

*2789. Shri Prabodh Chandra: Will the

I hon. Chief Minister
be pleased to . state whether it

is a - fact that the
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[Shri Prabodh Chandra] .

building material wnorth thousands has been stolen from the Chandi-
garh site; if so, what action, if any, the Government has taken against

the officers responsible t*erefor ?

The hon, Dr Gopi Chand Bhargava :

(a) Nc; case of theft of building material has occurred at

Chandigarh.

(b) Does not arise. .

Shri Prabodh Chandra: Will the hon. Chief Minister kindly .

recollect that in 1948, in reply to a question he stated that certain
building material at the Chand garh site had bezn stolen? If that is -
a fact, how does he reconcile this with his present statement t..at no

such theft has taken | lace there ?

Chief Minjster: 1 may tell my hon. biliend that so far no
building material has arrived at Chandigarh. So how could the

question of theft arise ?

Shri Prabodh Chandra : [sit orisit not a fact that a lot of
building material was stolen in 1948 from the Chandigarh site ?

Chief Minister : I have alreadyv stated that no material of any _

kind was stolen. _

.

LEVY OF WATER TAX BY THE DISTRICT BCARD HOSHIARPUR

*.858 Shri Prabodh Chandra: Will the hon. Minister fo1
Public Works be pleased to st .te :—

(a) the water tax per head levied by the District Board,
Hoshiarpur on the residents ef ilaqa Beit in the District ;

(b) the progress, if any, made in the realization of this tax ?

Parliamentary Secreiary (sShri Dev Raj Sethi) :

(a) No tax is levied. However a fee is levied @ Rs. 3/-
per annum per head with effect from 6th December 1949
under section 33 (:i) (c) of the District Board Act.
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(b) A sum of Rs 26,420/- has been realized up to 23rd
February 1951.

Shri Prabodh Chandra: Will the Parliamentary Secretary
kindly tell us whether this water tax at the rate of Rs. 3/- per head
is levied on the adults alone or on children of two or four days’ age
as well ?

Parljamentary Secretary : Thisis a tax which has been levied
on adults. As a matter of fact, it comes to Rs. 8 or 10 per family
per annum which, when calculated per head, does not exceed one

rupee per month.

Shri Prabodh Chandra: May I know whether any representa-
tions from the public of that ilaga were received by the Government
to the effect that the water tax @ Rs. 3/- p.a. per head was excessive
and that even children aged a few days were also subject to the levy
of this tax ?

Parliamentary Secretary : Representations did reach the Govern-
ment and they are under consideration. As a matter of fact the
capital cost for the supply of water is borne by the Government but
the running expenditure is recovered by the District Board from those
who use the water. Before the arrangements made fo: the supply of
water, people had to spend a lot for procuring Wwater. But now ex-
penditure per family is not much and s> I do not think that any
hardship will be caused to the public by the imposition o water tax.

Shri Prabodh Chand:a: The Parliamentary Secretary has stated
that a few represeﬁtations did come to the notice of the Government.
May I know when were they received by the Government and when
does Government propose to take a decision on them ?

Parliamentaiy See etary : I require notice for this. DBut I can
say that decision will be taken very soon.

Shri Prabodh Chandra: May I known whether there is any
time limit fixed for the expression ‘very soon’. We have been hearing
these expressions for the last three years in reply to our questions

from the Government but so far no action thas been taken in con-
nection with them.

Mr. Speaker : Order, order.
Shri Prabodh Chandra : I would request him to specify what he
means by ¢ Jaldise jaldi’?
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Mr. Speaker : The hon. Member hastried so many times and

)

he has not been able to get anything definite. '
Shri Prabodh Chandra : T shall try again.
Mr Speaker : Order, order.

Dr. Bikram Chand : It has been stated by the Parliamentary
Secretary that a sum of Rs. 26,420/- has been realized up to 23rd
February 1951 ; may I know how much will be the total amount if this
tax is realised in full ? | ° ; .

Masier Gurbanta Singh: Will the Government afford financial -
help to the people of those villages where the water becomes scarce

for months together ?

Parliamentary Secretary : There is no such scarcity of water in
those villages at present. Moreover, water supply has already been
made available to people in those villages through tube-wells. Govern-
ment has not received any complaints so far. "

Master Gurbanta Sinzh: Isit a fact that in the beit ilaqa if a
person dies, water tax is realized from his relations before the disposal
. of the dead body ?

Parljamentary Seeretary : No such tax is levied. +

; Shrimati Sita Devi : Has the Government receive ®any represen-
i tation to the effect that the water fee at the rate of Re 1/- per head 1is
a great burden on those poor in the beit ilaqga who cannot afford it ?

Parl;amentary Secretary : The question of rich or poor does not
arise so far ¢s the consumption of water is concerned. It las been
experienced that the people have to spend less on water then they used
to spend before.

Shrimati Sita Devi: Ia view of the fact that the people of the

beit ilaqa are very poor and cannot afford to pay eve. a sum of Re 1/-
as water fee, may I know if the Government is prepared to exempt them
from this fce. Is the Government prepared to consider their case ?

Mr. Speaker: It is a suggestion for action. ) -

Shri Ram Sharma : Iu how many ilagas has our Government or
the District Boards provided the facilities of water-supply to the
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people 7 What facilities are being afforded to the people of the bait
ilaga from whom this tax is realized by the Governme 't? In how
many ilaqas are the proceeds of this tax going to be utilized ?

Parliamentary Secretary : Previously the people in the bait ilaqa
used to get water from distant places. They had to cover about ten
to twelve miles for getting water. The women-folk of these ilaqas had
to waste much of their time and now their time and labour has been
saved to a great extent. It is clear from this that now they have to
spend comparatively less than before.

Shri Bhim Sen Sachar : In view of the reply of the Parliamentary
Secretary that tlie people have to spend comparatively less then
before, may I know what was the percentage formerly and what it is

now ?

Parliamentary Secretary : It is nota difficult job to make an
estimate of the percentage. As I have already stated, the people
especially the woman-folk had to cover long distances only to fetch
water and now they have not to waste their time and energy, and they
have to pay only Re 1/- per family.

Shri Bhim Sen Sachar : I want to know whether the Government
has collected any figures to show thit the people have to spend
comparatively less then before ? :

Shri Ram Sharma ;: May I know asto what f{acilities have boen
provided by the Government or the District Board to save the people’ ‘of
these ilaqas from walking long distances to fetch water ? !

Parliamentary Secretary : Adequate arrangements have already
been made by the Government in this connection, o

Shri Ram Sharma : What sort of arrangement has the Govern-
ment made so far as this matter is concerned. What arrangements .
existed befo:e and what arrangements have been made now ?

Chjef Minister : I would request the hon. Member to visit the

place because it is really worth seeing.

Shri Ram Sharma : Is this the reply that is expected of the
Government. '

Mr. : Speaker : 1f the Government gives you T. A. why should
there be any objection.

[
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Chief Mmlﬁter 1 would again request the hon. Member to
visit the place and see for himself what arrangements have been made

by the Government.

Shri Ram Sharma : Then is the Government going to mike any
arrangement ? Is the Government prepared to pay any 7. A. to those
of the. hon. Members who would like to visit the place ?

Chief Minijster : Government will consider if any such request is
made to it. ' ’

Dr. Bikr.m Chand : H)w mach money is. spent yearly by the

District Board Hoshiarpur on this scheme ?

Parliamentary Secretary : The District Board does not spend
from its own funds However, it has taken the responsibility to

implement this scheme on no profit no loss basis.
Dr. Bjsram Chapd : Oa whom is this money going to be spent ?

Parliamentary Secretary : This information can be had from the
i District Board. T .

A

SHIFTING OF GOVERNMENT ENGINEERING SCHOOL, GURDASPUR.

~© *2859. . Shri Prabodh Chandra : Will the hon. Minister for Public
works be pleased to stat:* the reasons why the Government Engineering
School has been shifted from Gurdaspur ? '

ey

The hon Captain Ranjit Singh :

The Government School of Engineering was shifted from L
Gurdaspur to Kalsia for the fo-lowing reasons:-

(i) The Miiitary buildings at Gurdaspur were required by the c
Military for their own use.

(ii) The buildings under the use of the Engineering School had
b en badlv damaged during the heavy rains of 1930 and -
their restoration would have been very expensive.

Shri Prabodh Cbandra : May I know if the people of this district
submitted representatxons to the hon. Chief Mmlstcr to the effect that

i
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some more educational institutions should be opened in their district.
Is it the result of this representation that the Government Engineering
School has been shifted from Gurdaspur ?

Parliamentary Secretary: Government did receive representa-
tions from the people as referred to by the hon. Member. If the
people of this district had made some suitable accommodation available
for this school, Governimnent would have definitely considered their
request.

Shri Prabodh Chandra : Is it the policy of the Government to
open these educational institutions in those places only where the
people offer cuitable accommodation for these institutions ?

Par.jamentary Seeretary : Government thought it proper to shift
the Government Engineering School from Gurdaspur.

EMBEZZLEMENT IN MUNICIPAL COMMITTEE, AMRITSAR.

*3030. Dr. Sant Ram Seth : Will the hon. Minister for Public
Works be pleased to state:-

(a+ whether the case relating to the alieged embezzlement of.
the municipal fund at Amritsar was sent to the Anti-
corruption conmittee of the State on the repeated requests
made by a Municipal Commissioner of Amritsar;

(b) whether the enquiry was made by the C.I D. into this
case; if so, with what result ;

(c) the number of arr sts made so far in this connection.
(d) the numb r of employees suspended so far in this connection?
The hon, Capt.in Ranjit Singh. -

(a) The case has not been sent to this Anti-corruption
Committee, so far.

(b) The enquiryswas fitst conducted: by the C. I D. anc
latter by the District Police. Action to prosecute some

[
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[Dr. Sant Ram Seth]

employees and to take departmental action against others
is being taken. It would not be in public interest to

disclose the details. -
(c¢) Three
d) Two.
ABOLITION OF THE DISTINCTION BETWEEN AGRICULTURIST ) v
CLASSES IN THE STATE. | . R
*2608. Shri Ram Sharma : Will the hon. Minister for Educa ion <R

be pleased to state whether the Government has considered the
‘abolition of the distinction between the general and special group of
agriculturists in the State; if so, to what result, if not, why not ?

Parliamentary‘ Secretary (Thakur Beli Ram) :

_ The question of remeoving distinction between the agricultural

tribes in the State is already under consideration of Governmeat, but,

it being a policy matter, will take sometime before a decision is -
arrived at.

It is further added that the whole question‘of the Punjab -
Alienation of Land Act is under the active consideration of Government .
and some time will be taken to arrive at a definite decision in this

, Tespect.
' Shri Ram Sharma : Does any distinction still exist in A and B
groups; if so, which tribes are included in group B ?

Parliamentary Secretary : I require notice to answer this question,

REPEAL OF THE PUNJAB LAND ALIENATION ACT.

*3044, Shri Bhagat Ram Chodha : Will the hon. Minister for ’
Revenue be pleased to state whether the Government has under

consideration a proposal to repeal the Punjab Alienation of Land Act ?

al with;
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Parliamentary Seeretary (Thakur Beli Ram) :

The matter is under active consideration of the Government.

Shri Prabodh Chandra : May I know whether Government of
India has written anything to the Punjab Government in this

connection ?

Parl)amentary Secretary : It is not in the public interest to
disclose this.

Shri Virendra : May I know at what stage this matter stands now?

Chief Minister : The Committee has been formed which will
suggest what sections should be introduced to repiace the Land
Alienation Act. Their report is awaited.

Shri Ram Sharma ;: Isit a fact that our Government received .

a letter from President Dr. Rajendra Prashad to the effect that the
Land Alienation Act is repugnant to the Fundamental Rights as
embodied in the Indian Constitution ?

Chief Minister : When the Constitution was framed the Presicgnt
had allowed two years’ time to repeal the Land Alienation Act. This

Act has been considered to be ultra-vires and the case is sub-Judice.

The Government has set up a Committee which is going ®into the

matter.

Shri Prabodh Chandra: Can.two replies be given to the same

public interest to disclose the information bu: now the Chief Minister

has come forward with a reply.
Mr. Speaker : Any nuwmber of replieé can be given.

Shri Prabodh Chandra : Can two contradictory replies be given

to the same question ?

Mr. Speaker : So far as the Chuir is concerned it cannot check
the hon. Minister in giving any replies they want. The remedy, if
any, is in the hands of the hon. Members.

Shri Ram Sharma : May I know the names of the members of

this Committee ?
)

Chief Minister : There are so many members that I will not be
able to tell the names off-hand. Tf the hon Member wants to know
their names, he may kindly give fresh notice of the question.

Pt

question. The Parliamentry Secretary replied that -it i3 rotin the
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Sardar Bachan Singh : May I know whether the Government
has consulted the Attorney General that this Act is wltra-vires ?

Chjef Minlster : The case is sub--Jud ce.

ALLOTMENT OF LANDS IN KARNAL DISTRICT.

*2612. Shri Ram Sharma Will the hon. lllmmter for Rehabili- .
tation be pleased to ctate whether the hon. Chief Minister received a
deputation on the 13th April, 1950 at Karnalin connection with the
cases of allotments of lands of Mushm landlords to small allottees; -~
if qo the action taken by the Government in the matter ? |

The hon. Sardar Ishar Singh Mujhail :

Yes. The hon. Chief Minister 1eceived a deputation on the 13th
Aprll 1950 at Karnal in connection with the case of allotment of lands

of Musllm landlords to small allottees in the Karnal district

There were 39 villages in which resident tenants held more than .
409, of the evacuee’s land, out of these 27 villages had already been
allotted to allottees with large holdmgs and it was considered that their .
demand for tenants at wil would absorb all the residen* tenants.
Some ad]ustments in the tariga tagsim were also made to ensure that as
far as prartlcable land held by tenants at will should go to bigger

allottecs.

In village Indri Tehsil Karnal, no adjustments were necessary
as it had been allotted to Shujabad claimants who were not tillers and .
were in need of tenants at will. Similarly no adjustments were “
required in village Bakana, Tehsil Thanesar as it had been declared a -
fawi village, and the allottees had already moved from camp and

I constructed their temporary huts. Necessiry adjustme:ts were made

in the remaining ten villages. ‘'the allotments of small allottees were ~-
cancelled and in their place bigger allottees were imported.

Shri Ram Sharma: May I know whether the representation -
which was submitted to the Government was accepted ; if so, to .

what extent ?

Minjster : 1 have given the details of 39 villages.
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Shri Ram Sharma : May I know whether these disposessed
tenants were given any benefits after they had represented to the
Government ?

’ Minister : The demands of these tenants were accepted in toto
in 27 villages. In Shujaabad the tenants-at-will did not experience

any difficulty.

Shrli Ram Sharma : May I know the number of bigger allottees
who were auotted land and the smaller allottees who were
disposessed ?

Min;jster ; I require notice to answer this question.

TENANTS OF VILLAGE ISLAMGARH CHHUCHAK,
DISTRICT ROHTAK.

*2613. Shri Ram S8Sharma: Will the hon. Minister for
Rehabilitation be pleased to state :—

¢ (a) whether it is a fact that the standing crops of the poor
* tenants of village Islamgarh Chhuchak, district Rohtak ~
has been allotted and given possession of to the big

colonist allottees inspite of the tact that the tenants had

submitted gabuliat namas in time ; if so, how much such

land of the tenants has been allotted to colonist .llottees

. (b)  the number of such dispossessed tenants and the colonist
' allottees benefitted by this allotment seperately ?

The hon. Sardar Ishar Singh Mujhail :

)

r (@) & (b). There are only six landless tenants of village'
Islamgarh who were evicted from evacuee lands as they
refused to come to agreement with allottees or to execute

~ gabuliat namas agreeing to pay the customery rent.

| Three quasi'pe_fménant allottees were given the possession
of their land. In spite of this the tenants forcibly

availed of the crops.
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Shri Ram Sharma : Is the Government aware that the tenants
were dispossessed of the land in spite of the fact that they had

submitted gabuliat namas in time ?

~ Minister : They did not execute them and were not prepared to
pay the customary rents.

RESTORATIOR OF POSSESSION CF LANDS 70 TENARTS.

*2814. Shri Ram Sharma : Will the hon. Minister for ik ehabili-

tation be pleased to state :

(a) whether it is a fact that the Director Gensral of Rehabili-
tation directed the Karnal Rehabilitation auttiorities on
231d Julv 1950 at Panipat to stop restoration of possession
of lan s to tenants for a week ; if so, whether he was com

p-tent to do sc ;
(b) whether the restoration ‘work was really stopped ?
The hon. Sardar Ishar Singh Mujhail :

(ai & (b) A deputation of land allottees waited on the
Director, General Rehabilitation at Panipat on 23rd July “
1930 and represented that though they had sown crops -
on the land ailotted to them they were being deprived
of their allotments and land was being restored to ten nts
who were already owners of fairly big areas. As this
was obviously urjust, the Director Gerieral Rehabilitation,
asked the Tahsildar, Panipst, to st.v the restoration of

T possession of land to such tenants till the matter is
- ~considered in detail at a meetine of the Additional Deputy -

Commissioners, which was to be held at Jullundur on

28th July 1957, and orders of tt.e Financial Commissioner,

Rehabilitation, are obtained. Since then, the Commiss- )
- iouer, Ambala Division, has passcd orders that in cases of '
. such type land is not to be restored and this order has been

confirmed by the Fin.ncial Commissioner, Rehalilitation.

As Directer Gener 1 of Rehabilitation, he was competent to

pass stay orders under the circumstances.
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RESTORATION OF LANDS TO TENANTS IN DISTRICT KARNAL.

*2615- Shri Ram Sharma : Will the hon. Minister for Rehabili-
tation be pleasrd to state: whether any applications for exemption
" and restoration of lands by the tenants in District Karnal were

received by the Government; if so, how many, and the number of
those accepted by the Government ?

The hon. Sardar Ishar Singh Mujhail : &es. 1159 applications
were received out of which 779 were accepted.

/.
STIPENDS GIVEN TO HARLJAN STUDENTS IN THE STATE.
*3032. Dr. Sant Ram Seth: Will the hon. Minister for Education
be pleased to state :— .
(a) the number of stipends given to Harijan boys studying
in the Government and Private Schools and Colleges
in the State district-wise ;
a -
(b) the number of boys with the names of schools and colleges
¢ so benefitted school and college-wise and the total
amount so distributed during the year 1950-51 ; .
* /.
(c) the total number of Harijan boys studying in all ,thé
Colleges in the State ;
(d) the number of boys benefitted by the free grant of books
in the State together with their value ?
X The hon. Sardar Narotam Singh :
(3) & (b) Statement is laid on the tablet
t () 499.
(d) No free grants in the form of books have been given by
o the Government.
B - TKept in the Library. -
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-

RESIGNATION OF DEPUTY SPEAKER.

Mr. Speaker : I have to inform the House that Thakur Pancham
Chand has resigned the office of the Deputy Speaker. I have

further to inform the House that I have fixed Monday, the 26th,
March, 1951, as the day for holding the election to fill this vacancy.
DEMANDS FOR GRANTS, )

- GENEZRAL ADMINISTRATION.

Mr. Speaker :© The House will now resume discussion on the
Demand for General Administration.

Sardar Gurbachan Singh Bajwa (Ex-Member, West Punjab

Assembly repres:nting Sialkot, Sikh, Rural) (Punjabi) : Yesterday I

was submitting, Sir, that the criticism that we offer here does not

reflect our personal opinions but represents the view-point and feelings .
of the people wkom we meet outside this House Surely, no one can
deny that it is our duty to wvoice their grievances and therefore to
attribute any person:l motives to us is unfair. Again a large number
of,..people are critical of.the zdministration itis not for nothing.
Their opinion about its efficiency is based on personal experience.
If you enquire of these peopls in the galleries or those you come across
on the Mall as to what has brought them here, the defects and short-
comings of the administration will become mani‘est Everyone of
them, you will findjcomplainq that in spite of writing so many
letters to a certain department, nothing has been  done.
There is so much delay in the disposal of work and such a 4
sense of irresponsibilty that it you want a very small thing done and

you write to the office cencrned you will not receive a reply in .
spite of repeated reminders and you will have to approach the
clerk concerned personally and wvsit hin five to ten times
before he wiil design to put up your case So isthe the case
with applications for arms licences or renewal of licences. «
There are thousand of cases in which two years have elapsed but
no action has been taken on any application for renewal of a licence.
It is not even known to the dealing clerk where the old licence of an
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applicant is lying-he is himself so much puzzled. If you have a look
at his table you will find piles of dusty files lying all over it. In the
last session I had narrated how in order to have a payment of Rs. 15,
I had to spend Rs. 16 and to make five visits to the office concerned
into the bargain. I think many Members of this House will also have
gone through a similar experietice. The officers themselves are heard
complaining that if they ask for any papers they are siade to be
untracable. And if the officer writes to another department for a copy
of a Government letter which is not tracable in, his office he rec.ives
the same reply from there.

Now, Sir, I would like to say a few words about the method and
manner of making appointments and promotions in Government offices
because these have a vital effect on the efficiency of work. The
chances of persons who want to get into Government service on the
strength of their qualifications these days are very small indeed.
On the other hand those whose families have some political influence,
or those who are connected with some M. L. A. or a Minister are the
candidates most likely to be successful in securing a Government
job these days. Any person who c:n assure an M. L. A. of ten or
fifteen votes in the next elections gets his recommendation and
support. Besides these two categories there is a third category of
candidates who have equal] if not more chances of getting Government

- posts and promotions if they happen to be already in service than the

persons of the second category. I am referring to the relations of the
P. As and stenographers attached to the Ministers and the
Heads of Departments. Believe me, Sir, a P. A saying to his wife
that if she should have given birth to the son four years earlier he
would have been a Matriculate by this time and well tixed up in
Government service. Thanks to his influence, such a matter is of
very common occurence these days. Such like domestic brawls-a
husband remonstrating with his wife for not having borne a son
earlier-are very, common now-a-days. Another thing that frequently
comes to ones notice these days is a son saying to his mother that
if she had taken the trouble of bearing him a few years earlier his
10ll would surely have by this time been sent for Tehsildarship or
P. C. S,, thanks to his personal influence. When the mother asks
him if there are not many other persons in his office both verv
senior and more qualified, the son replies, if she does not know, that

at the time of partition when the dictionaiy was also divided the

words ‘merit’ and ‘etriciency’ did not come to the share of the

Government he was working under. (Laughter).
’
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For all the favouritism and nepotism prevalent in the administ-
ration, primaty responibility is that of thé hon. Mipisters. When-
ever they help an undeserving person to get an appointment, the
Head of the Department thinks that he has now acquired a right
to appoint two of his own men no matter what be their qualifications.
Sir, you must have heard the age-old saying that if the king of the
land takes a single blade of grass from a field unlawfully his officers

and followers do 10t hesitate to loot the whole field Tt has a
great application in the context of present day administrative

conditions.

Then, Sir, I am really amazed at the repid promotion of
officials serving in the temporary departments. An official who was
drawing Rs. 100 per mesem in 1947 is today holding a post carrying
a pay of Rs. 800. An official who was just a stenographer three
years back is today holding the post of Assistant Director; and such
instances can easily be multiplied. It appears there is a ‘loot’ going
on in these departments. No regard is paid to qualifications and

" merit. Whoever manages to please the boss gets a promotion even

though he may be junior-to ten persons. The cases are not referred
to the Public Service Commission at all. '

Sardar Sajjan Singh : On a point of order, Sir. Can an bLon.
Minister look into a file while he is in the House ?

Mr. Speaker : If the file relates to the subject matter under
dicussion to which the hon. Minister has to mak= a reply, certainly he
can see that file otherwise not.

Ch%ef Minister : Well, Sir, this file relates to Canal and Drainage
Act and ‘Kacha Pucca incident’ and so on. If the hon. Member wants
I can let him know about all these files that are with me.

3

Sardar Gurbachan Singh Bajwa: Sir, during the past
two or three years a very large number of officials have
been promoted to very high posts in the temporary depart
ments. An official who was getting three or four hundred rupees
in his parent department has many times been appointed to
a post carrying more than a thousand rupees a month in a temporary

departmeant I fail to follow the logic of these promotion:. If the
officials who continue to serve in their own departments are given three
or tour hundred rupees why should a person who has been transferred
to some other depaitment get a thousand rupees or more. If the salary
of an official is increased by ten or twenty per cent, the increase is

~
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understandable but a jump from Rs 400 to Rs 1,000 or more is beyond
my compreliension. In these circumstances I suggest that in case a
genuine reduction in expenditure is wanted very high salaries should
not be given to those officials in the temporary departments, whose
services have b.ensecured from orher departments of the Government,
The Government should have some prin-iples in the making of
appointments and should not do things in an arbitrary manner. I may
illustrate mys!f by narating a story. Sometime past an Eng'lish
man was appointed a Superintendent of Police in an Indian State

According to the practice and traditions of the >tates he did things as
he liked. He promoted or demoteed his subordinates without giving
any thought to their ments or demerits. If he felt like promeoting
a Sub Inspector to the post of a Deputy Sup.rintendent Police, he
ordered so, irrespective of the fact whether the individual concerned
deserved it or not. He was equally without a principle wher he had
to demote an otficial.  Many times just for no reason he would ask
a >ub-Inspector and a Constable to exchange their unifoims. He
carried on his administration like this for some years and then resigned.
On his retirement he wrote a bonok entitled “My Follies in a Foolish
State’’. 1 think the officials who have been given promotions in the
temporary departments of this Government may also be writing such
books after they have retired from service '

Chief Minister : One will write a book only if he has committed

a folly.

Sardar Swara; Singh: The hon. Member himself will write a
very good bock. |

sardar Gurbachan Singh Bajwa: I am placing before thie House
the general feelings of the people and 1 should not be surpriséd if such
feelings take the form of some such book.

Shri Dev Raj Sethi : Is the hon. Member refering to the fcllies
committed by the Government before October or those con:mtted after

Octo_ber?

Mr Speaker: My T ask the hon. Member not to make any
insinuation? When he dces so, the hon. Member who is speaking will
make a reply to that insinuation and the thing will go on ‘ -

Sardar Gurbachan Singh Bajwa : Sir, as a matter of fact I
expected such a question’ I may telt my hon. Friend that I am not
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s

infallible and I may have also commit ed follies. But this does not

mean that if I have been committing follies my successors should also

do the same.” And then .f my follies have brought me to the place

where I amn my friends should rest assured that they will also meet

the same fate if they do not make any elfort to improve. 1 dare say

that this Government is suffering from very serious shortcomings and

perhaps the most serious one is that it is not capible of taking final
decisions. Even when a decision has been taken the subordinates do -
-not feel like putting it through as they know that it may be changed
any moment. I can give definite instances where a decision has been
taken by the Cabinet and, after approval of the Governor has also been
published in the Official Gazette, but it has been setaside at the time of
putting it through. Such an attitude on the part of the Government
gives rise to great discoatent among the people and there is absolutely
no justification for continuing it. In this very connection I may bring
to the notice of the House another very deplorable fact. It is this
that there is no proper distribution of functions between the Secretaries
and the hon. Minis ers. Neither the hon. Ministers nor their Secretaries
know their sphere of action and many times legal opinion is to be had
whetlier an hon. Minister is justified in interfering in a particular <
matter. I remember that in a particular case dn hon. Minister

happened to write a note on a file and the Secretary concerned inquired -
of the legal advisor whether the hon. Minister was within his rights N
when he wrote that note. The legal advisor remarked that n tes like

the one in question 6nly deserve to be tlirown in waste-p. per baskets

This is the sorry state of affairs which we are in. Firstly the hon.

%

Ministers decide on matters on which they are not competent to decide

and then when they are competent to decide they do not take any
. final decisions. The subordinate officers arc« never sure whether they

should commence work under the orders or not. It will be recalled

that during the last rainy season great havoc was caused on account

of the breaches in a Bund on the Ravi river, in the Gurdaspur
District. The two Tehsils of Ajnala in the Amritsar district and -~
Batala in the Gurdaspur district particularly suffered incalculable
damage as the breaches in the Bund contributed very enormously to

the floods in these places But I am grieved to say that proper N
repairs have still not been car ied out o this Bund known as the Dhusi

Bund and in case floods are again let loose by nature next year, we

may be faced with the same tragedy which was ¢gperienced this year.

It is the 20th of March to-day and we may be faced with rains a.ter
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three or four months. We cannot afford to be idle in the meantime. We
should take steps to see that this Bund is properly repaired so that
’ the people are not put to hardships again.

v The Deputy Commissioner, Gurdaspur, wrote to the Government
that if he was provided forty thousand rupees, he would try to get this

bund contsructed with the help of the local people, but the Government
replied that this work could not be taken up till the Public Works
Department had examined the site. This work has now been entrusted
to the Public Works'Department and they have submitted an estimate
of Rs. 83,000. The work has not yet commenced and in my opinion it
- will be started when the floods actually set in. Then the officers in-
» chage of the work would be in a position to say that earth was put
there but it had been washed away by the floods. In this manner the
whole amount will be shown as having been spent on this process.
Then, Sir, great demage was done by the last floods at Narot Jaima]
Singh in Gurdaspur District. I fear that when the floods again set in
during the ensuing rainy season, heavy damage will be caused again.
The Government has not cared to construct a bund there. It is said
that the construction of a bund was likely to give rise to dispaute with
the neighbouring dominion. The rivers goon changing their courses,
but is the fear of some dispute with t. e neighbouring dominion on
that account going to prevent us from undertaking necessary work

in this border area ?

Then, Sir, I wish to say a few words about the ‘Growe
More Food Campaign’. It is said that we are producing less food. In
this connection, I pointed out te the Government, when I was a member
of the Cabinet, that there was one such area near Dera Baba Nanak,

where very good quality rice could be grown. I have come to know
that the Government of India appointed a Committee to find out the
. area where best rice was produced. Samples were collected from all
over the country and the judgvs, among whom Shri Rajagopalachariar

v was one, decided that the rice produced in the area referred to by me
g was the best. That area does not receive sufficient rains. Either the
rains are not sufficient at the time of sowing or they are insufiicient
afterwards. For this reason sufficient quantity of rice is not produced

) there. The Government promised to extend the existing Fatehgarh

distributory to serve this area but nothing has been done during the
last one and a half years. We cannat grow more food with the help

of paper schemes only.
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An ot’her thing to which I wish to re eris the manner in which
the Government makes its decisions. The hon. Chief Minister said e
that he had-authorised the Dennty Comnissioners of Districts where «
locust was doing damage to spend as much many as necessary on .
their destruction. In the same manner during the last floods the Deputy
Commissioners were asked to incur as much expenditure for helping
the people as they considered necessary. The Deputy .Commissioner,
Gurdaspur, who is no* there now, asked the food grains depot holders
to supply the necessary wheat flour, for wiich payment would bhe
made by the Government later on.  These pa ple now suy that a sum
of thirty five thousand rupees is due to them on that account but -
they do not know whom to approach for the same The Deputy.
Commissioner, who asked them to supply the articles of food has been
transferred from there and the present Deputy Commissivner pleads
ignorance about the whole affairs. If some written orders had been
given to the shop-keepers, this ditiiculty would rot have arisen.

Then Sir, we are told very often that certain things cannot be
done on account of financial stringeniy. As the hon Members are
aware, Drugs Act is in force in this State as well as i1 other States.
According to that Act all the mcdicines have to be prepared
according to a certain standard. It is essential that those drugs
should contain the necessary ingredients wi hout which they can -1
have no etfect on the person using them .

The manufacturers of these drugs in this Stats wrote to the
Government that because they did not own any laboratory or
apparatus for testing their drugs, the Government chould arrange
to get these tested in its laboratory, for which they we:e prepared to
pay the charges which might be prescribed. The Inspector General v
of Hospitals promised to undertake tliis work in Goverrment lab- L
oratory, but now the drug manufacturers hasve received a reply from
the Government that their demand cannot be acceded to on account ¢
of financial stringency. I wmi unable 1o uncerstand how the question '
of financial strigency concerns this matter. The mauufacturers had
agreed to pay the testing charges, and as the laboratory aund the
doctors are already there, this would have resuited in sowe profit a
to the Government. I fecl that this plea of ‘linancial stringency’
is advanced without exemining whether it is applicable to the case

in question. As a result of the abovesaid atticude of the Government,
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untested drugs are being sold in the market and it is having a bad
effect on the health of the people. Our Chief Minister is himself a
’ medical man and even if the other Ministers do not realise the
importance of this matter, he should be in a position to realise it

fully.

Another matter to which I wish to refer is that of consolidation
of holdings which is going to be taken up in this State. Jaribs were
required for this work and the Government invited tenders for their
supply. The Deputy Commissioner, Gurdaspur was also asked to get

' jaribs prepared. He enquired from the manufacturers at Batala and
they agreed to supply these at the rate of eight rupees per jarib

| When the Chief Purchase Officer of our Government went to Batala

’ and the factory owners there told him that they were prepared to
supply jaribs at eight rupees each, he told them that it was not good on '
their part to demand such low rate as things could not be done properly
at that rate. They, therefore, agreed to raise the rate to thirteen rupees
per jarib. I think, uitimately the rate of Rs. 13 instead of Rs. 8 for a
Jarib was sanctioned. Although the difference in the two quotations is

only of five vr{ﬁ)ees but the difference in the total expenditure on 10
or 15 thousand of Jaribs will exceed Rs. 1 lakh or so. Thus while

- every effort should be made to save whatever is possible at this time
of financial stringency, the Government machinery does not try to

. save where saving is possible.

) As regards the consolidation of holdings, I ust say that the
Government has taken a commendable step in starting this work in
the State. But it should be carried in such a way that the village
paths are widened. At present they have become very narrow and
intricate. This is a very important matter and should be kept in view
while consolidating the holdings, Then the Government, in order to
expedite the work, is giving it to the Deputy Commissioners and the
Tehsildars who are already overworked. But it should see that by
doing so it does not create more difficulties for the zamindars. There

<

}' is a Per.ian couplet which runs as follows :

qTEH ALdl AT T HUS |
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’ Prev 1ou&ly We trled to expedite the work of rehabilitation. We

wanted to ﬁmxh it in sm months The result was that the amount of ‘
vs')ork mcreased and there crept into it many xmst «kes and difficulties N
‘on ‘account of haste. 1f this work of consolidation of.Jand hol! lings

is now entrusted to the Patwaris, | am afraid the. Government,

instead of decreasing the hardships of the people, will render many

people landless  In this way, the difficulties of the people will be

multiplied. The Patwaris will create more conflicts and more troubles

in the State, if thev are entrusted with this work. It is, therefure,

necessary that this work should not be done in haste. It should be .
‘done after full and mature consideration. The idea that it should be -
done soon in view of the coining elections, will create more difficulties.

It is necessarv that it shoud be carried on proper.Iines and not in a &
roughshod manner.

A lot has been said on the question of language on the floor of

the House. The hon. M ’nln_ber's have been saying that this unpleasant
situation should not have been allowed to develop. But I think, if it
is a deplorable situ: ition, the Government should have foreseen it long
ago. ‘Tt should have tried to avoid it. In spite of the fact that this situ-
anun is detrmlenta] to the mterests of the State, one Minister has beer N
saymg one tlung and the other somethma else. I was surprised to read
7 the newspapers that'a Minister of our Government has been touring 2

. the State with a Harijan Weilare Commissioner of the Government of
Ivdla named >hri Kant. It is deplorable that in spite of the fact
that the Mmlsters of the Government are blamed for having created
trouble the very same Minister of our Government should go about
Wlth that man and thus again create a misunderstanding. Such things
make the situation ail the more worse. |hey aggravate the situation in-
stead of easing it. But the pity is that the Government pays no heed to
the counsel of sanity and reuson  The need of the hour is that the | ‘
defecte in the Government should be mended. In order to make this
new experience of Democracy in our country a success, it is necessary
that proper precedents should be established. We cannot say that 4
the future legislators will be better than the present ones If they are
worse, then the precedents established now will do greater harm to the
nation. It becomes our duty, therefore, that we should really follow -
the footsteps of the great leaders whom we daily eulogise in our
speeches and writings.k If'we continue to follow onr present policies,
the day i1s not far off whe‘n the people would trample under heir teet
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in the thoroughtares the pictures of our leaders and their good names
will be thrown to the winds due to our misdeeds. When I pass through
the bazars, I hear a record singing as follows :

dts By 99977 @1 ¥, AFAL AU WG Ap

Yd HI' H9US &' €, ARG ATE #E af |

So when I go in the bazar or on the road I find people asking
that they want back the slavery, under which the differences between
man and man were not so acute and they could get enaggh to eat and to
put on aud which was much better than the freedom that we have, got,
the slavery Jhen people could enjoy sound sleep under the sense of
security that they had got, and the women could go about with their
ornaments on without any fear, that slavery under which there was no
question of Hindu and Sikh and the peasants and other people were
happy, people say, was better than this freedom which creates
differences among the people. They say that they do not want the
freedom in which people are free to starve and to éo about naked.
They say that they want back that slavery in which they were happy
and comfortable. It is, therefore necessary that the defects in the
administration should be removed after listening to the grievances of the

public. Mere saying that the administration is good will setve no
purpose.

(Shre Bhim Sen Sachar got up to speak) (interruption).

y ® '
Shri Bhim Sen Sachar : Sir, if you don’t want front benchers
to speak I will resume my seat. (Interruptions).

Mr. Speaker : I want to punish those persons who interrupt
too much.

Shrimat;j Dr. Parkash Kaur : (Amritsar, Sikh, Women) (Punjabi):
Sir, we thought that after the erﬁancipation of India from the foreign

yoke the conditions preVailing in our country would improve and tie
pubhc would feel a glow of mdependence But our expectations have

not oeen fulfilled. I am glad that the party which made sacrifices.

for the achlevenmnt cf freedom has come out successful in attaining
its goal. But I am sorry that the hopes which it held out to tie pevple
have not been realised. It has failed in coming up to its professions.’
People were told that on the achievement of mdependence no OfflCLI'
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would be getting more than five hundred rupees as his salary and
that no person will be given less than one hundred rupees ; that land
revenue and abiana would be reduced ; that medical facilities would
be provided in the farthest corner of the State that poor people will
have facilities for the education of their children and that every one
would have a right to live independently without any restraints.
S -eeches were made. We were even told that tax would be levied on
agricultural income and no land revenue would be charged in free India.
Who does not know that those in power today were loud in saying
that there wogdd be a fair distribution of the income of the State ?
But it is regrettable that today no steps are taken to implement the

promises that were made b:fore the achievement of liberfy. Now what

public says is :

Rt gm @ D AR B AT

TE] I3 WIS 3 wid TS I Wa |
The conditions at present are even worse than before. The burden of
the top-heavy administration falls upon the poor tax-payer. There
R .
Isno fair distribution at all. The Heads of the Departments are
getting three thousands five hundred rupees by way of their salaries

in addition to such allowances as dearness allowance, traveling
allowance, compensatory allowance, house rent allowance, free ration

and so many other facilities

Chief Minister : Is the hon. Lady Member sure of what she is
stating ?

Shrimati Dr. Parkash Kaur: Yes, I wish to compare these
allowances with those given to such poor persons as Foot constables
and Head constables who are getting paltry sums of Rs. 33 and Rs. 50
p. m. as their salary. Special pay given to Foot constables and Head
constables is rupees three and rupees seven respectively. House rent
given to thera is about four or five rupees. The hon. Members can
well imagine the plight of such persons. Can any one get even a
square yard of land for a sum of rupees four ? And yet th.s is the
house rent which is being paid to the poor employees by the Govern-
ment. The allowance which these people get for clothing and
equipment is at the rate of rupees two per month. Compensatory

allowance is eleven rupees per month. This is the example of the

e EEEEEE—— ]



 General Administration (13) 53

fair distribution of wealth by our Government. In my opinion no one
should be paid more than five bundred, or at the most one thousand
rupees, and less than hundred or one hundred and fifty rupees. So long
as Government does not look to the interests of the low-paid employees,
it cannot run smoothly and efficiently. Sir, my submission is that the
top-heavy administration stands in the way of the progress of our
State. The white elephants that are standing at our doors are not at
all necessary. The foreign Government in India created them in order
to subdue the voice of the people and to keep them enslaved. Thev
served the purpose of the foreign rulers very well. But we no ld?iger
stand in need of them. We are a free people and so we do not require
such high-paid officers for keeping down our own brethren. As a
matter of fact such officers themselves should come forward and say
that they are preparcd to serve the motherland with lower salaries.
Therein lies the true <pirit of nationalism. I appeal to the Government
to approach the Government of India if it is the Central Government

which stands in the way of reduction of salaries of such high paid
officers. An appeal should be addressed to the Government at New

Dehli that ours is a deficit “State and a small one comprising twelve
districts only. It is not possible for us to pull on with such a top-
heavy administration. The Central Government should take mercy
upon us and allow us to revise the grades of high-paid officers.

Sir, it is not only the topheavy administration that is the
bane of our S*‘ate but at present the Heads of the Departments
are responsible for corruption, slackness and inefficiency. Inrunited
Punjab of twenty nine districts there were two Financial Commissi-
oners. But now in the State of Punjab comprising twelve districts

~ only there are three Financial Commissioners. And yet there are
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camplaints from every quarter. It has become usual in every dep-
artment that the files take much time for disposal. There is slackness
and inefficency every.where. But the excuse which is always put
forth for this is that the work is heavy and the hands to do are
short. 1In this connection I wish to point out where the shoe pincheé.

I want to throw some light on it.
Mr. Speaker : There is already much light here (Laughter)

Shri Prabodh Chandra : There is so much darkness everywhere
under the prese: t regime that some light is needed.

Shrimatj Dr. Parkash Kaur: Sir, my submission is that
the number of officers should be reduced. The burden of . the-
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taxes should be lightened. I am sorry to note that although
the taxes are increasing the educational and medical facilities
provided to .the common man during the British rule are

daily decreasing. Everybody knows that during the British
regime Quinine and Sulphoromide tablets were distributed in the
rural areas and facilities for the treatment of arimals in the Veterinany
hospitals were satisfactory. But at present there is a deterioration
in both these respects and the people are not satisfied. The taxes
are increasing daily, even articles of da’ly consumption and eatables
are being taxed. All thisis being done by the partv which claims
to be.following the footsteps of Mahatama Gandhi—who, as a matter
of fact, undertook Dandi March when salt was taxed by the Govern-
mént. But now what do we find ? Even taxes have been imposed
on the things which people eat. This is the state of affairs as we
find it today. But our hon. Chief Minister says in his Budget speech
on page 12 that :
The hon. Members would be glad 1o note that the expenditure on our
beneficent departments has been steadily rising.
On page 3 it has been stated that the increase in revenue
expenditure is due to Police, Pensions and Education etc. As regards
Education, I wish to submit that......

Mr. Speaker : Education Department will ce discussed separately.

Shrimat; Dr. Parkash Kaur: Now [ would like to draw

your attention to pige 3 of the pamphlet entitled ‘ Punjab
on the March.” You will find that new schools have been

op=ned at Simla, Dalhousie, Jullundur and Jagrson and
none worth the name in rural areas. It is a thousand pities that
those very people who fill the cotffers of the Government are allowed
to remain steeped into ignorance and no steps are taken to liquidate
their i'literacy or poverty. It pains me to say that the policy of the
Government is to suppress che already down trodden and provide
facilities to those who already enjoy them in abundance. I would
request the Government to devote some attention to the provision of
educational facilities to the rural population of the State. But what
to talk of schools, even medical aid is very scarce in the villages.
Government have not opened sufficient dispensaries to alleviate the
distress of the villagers. May I hope that Government will attend to
the needs of the rural people in connection with tie medical aid

required by them.
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Then, Sir, a huge amount of money has been provided for the
maintenance of Police. I would like to make a few observations on
this subject. Well, Sir, after the attainment of Independence, we have
become a border State; and therefore, the responsibility for making
defence arrangements falls on the shoulders of the Central Government.

But what do we find here ? Our State has to maintain Provincial

Armed Police for the protection of borders of India at its own expense.
This is not fair. When we ourselves need every pie to improve our
shattered economic condition and are taking loans to rehabilitate our
displaced brethren, how can we afford to bear the burden of a huge
expenditure which we are incurring on Armed Police to safeguard the
borders. I would urge upon the Government to impress uponl the
Central Government the desirability of taking over the responsibility
of the d fence of the borders or giving us a subsidy for meeting the
In this connection I would like to
Now, Sir, since we ar

expenditure on the armed police.
make 1 suggestion regarding the border trade.

living on the border, we are likely to bear any calamity first that may.

occui to us as a result of unhappy activities of the adjorning country.
Then, it is we who invariably suffer a lot from raids made by
Pakistanis on our borders. In other words where suffering is concerned,
it falls to our lot.
people of other States, who are made to derive benefit from it, by the
Central Government which has retained to itself the power of issuing
permits for border trade. The people who live at a safe distance, are
made to earn more while we who deserve to be helped more, are not
being extended the same amount of help in the form of increased
number of permits to our traders, as is being given to the traders of
other States. I would request my Government to uarge the Central
Government to issue permits liberaliy to those people who are living
on the border. In this connection I would like to make a constuctive
suggestion. Government should form co-operative socicties of the
traders of this border State and issuc them necessafy permits. This
would result in twofold advantages. First, the Government will be
saved of the, expenditure which it has to incur on anti-smuggling
drive carried on by it, because these co-operative societies would maké
their own arrangements to stop smuggling of commodities in or from
Pakistan. They would make every effort to stop it because it would
be in their own interest and the interest of the trade. Secondly, the
economic condition of the people of our State would be improved

as a result of the increased trade with Pakistan. _ ;

But where border trade is concerned, it is the:

7
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Then, I would draw your attention to page 3 of the ‘Punjab on
the March” where a note on Police Academy, Kunjpura, appears. It .
is stated therein:- ‘
| It will be hoped that after the first five years or so, the Academy will be

producing every year -first rate policemsn, fully developed in mind
and body, and brought up under ideal envoironments and condmom
most conducive to th€ national progress of Indla

'

I quite appreciate the ideal that the Government has set before itself
in the matter of producing high type of policemen. But I wish that
they should consider service of people as their first and formost duty >
and should not lord over the public as has been the case so far.

Now coming to the admmlstratlon I may point out that its
main features or charactenstlcs are considered to be threefold. Firstly,
law; secondly character and lastly the method of employment of law.
Now let us see how far our admmlstratlon comes up to these three
essentials. So far as law i3 coucerned we are grateful to the Britisher
who has left us:a good legacy because the whole structure of our State
is based on that law. But as regards character it is conspicuous in
our administration by its absence’ Not a vestige of it is to be found A
in the adminjstration particularly after.the partition The enforcement

of law depends upon the first two essentials and we are well aware how -
this is being done by the officers. It'goes without saying that the law
does not command the same respect as it should. Besides, the public
and the officers have arraigned themselves, so t. say, in two rival
camps. India having attained Indpendence, the former want to live
as f1ee people but the officers want to maintan their supremacy over
the latter by running the administration in the same bureaucratic
manner as was done during the British regime. Now what do these <
officers do? Whenever receptions are held in honour of the hon.
Ministers and other high Congress leaders like the Coungrass President,
they,would_proclai&l to the world that they are the servants of the
public but their professions belie their actions. My brothers coming ~
from the rural areas will bear me out how even small officials behave
improperly and domineer the people. Nobody can escape their
vituperative language. Not even ladies, what to talk of gentlemen, '
are safe from them. Beating of innocent people by these officicls -
1s -an ordmary affair. My brother Sardar Sajjan Singh has already

related to the hon. Members the harrowing tale of what happened at
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the unhappy memories.of General Dyre’s heinous deeds. The terrible
happening at Bhindi Syedan constitute not only a slur on the police
N and the administration in general but also tantamounts to blacke-
ning the face of humanity. Now the people have begun to form this

impression that their daughter’s and sister’s honour is not safe under

this national regime. I have no mind to go Into the details of the

case to whivh T have alluded because I am given to understand that

that case is sub judice. Mr. Speaker, you are well aware that we find

only one glaring instance in our ancient history wherein under the

¢ regime of Kaurvas, an attempt was made by one of the distinguished
members of the State to dishonour Draupati by removing clothes
in the public. But now happenings of this type are the order of
¢ the day in our village areas Now, Sir, if we had been under
a foreign regime, we could say that the responsibility for such atroci-

ties lay on its shoulders, because it had no sympathy with our people.

But here, when our own national government is in power, the case is
different. We are a free people and yet our womenfolk are being
subjected to such inhuman indignities, as have tarnished the fair name

of this Conzress Government. The hon. Members are well aware of

the results of thie attempt to dishonour Draupati. The Kaurvas, their
relations, friends and all kindred people had to pay very dearly for

this. They were obliterated trom the face of the Earth by Pandvas.

Does this adininistration want the history to repeat itself now, if it 1s

i not going to mend matters ? It is quoted with pride thatwoman is
«  the builder and maker of a nation. But is this the type of atrocious
treatment which my brothers want to see perpeterated by the
administration on these very beings for whom they profess to have

the greatest respect and honour? It pains me to say that the
wickedness shown in its nakedness by the police on women recently,

will remain a standing stigma on humanity. I am very grateful to
> the hon. Chief Minister who took prompt actionin the matter when it
e was brought to his notice. But it is a thousand pities that while we
people here at the heights of Simla should come to know of this heinous

crime, the officer incharge ot the district should remnain ignorant of the

} facts for a considerable perio’. The news about this matter appeared

in press and yet he remained uni..ormed by hiz subordinates. I may

mention here that the officers take strong objection to my as well as
‘ Sardar Sajjan Singh’s activities when we try to see things for ourselves

in the villages, without of course, interfering the least in the administra _
tion, My subinission is that when we cause no interference in their
work, why should they feel irritated at our activities. Why should
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they ob]ect if they fail to‘act and “mend matters and we move the

Government to ‘set thlngs right ? I think’ such responsible officers ®

should try to appreciate' the co-operation which we want to offer o
rather than look with dis‘avour on us. The actions of these officers
can be likened to a compounder who feels angry with a woman who

informed the doctor that her sister was suffe:ing from acute
stomachache. The Compounder thinks that the sister of the patient
should not inform the doctor but he himself should kncw of it in due
course. In this connection I may also point out that during the
discussion on flood situation in the State, when inaction and dereliction
of duty on the part of certain officers in Jullundur and Amritsar >
districts became crystal clear, these officers were very cross with us

and said that it was advisable that Dr. Prakash Kaur and Sardar /\
%a]]an ‘Smgh did not meddle with their affairs. Not only this. They

ob]ect to'the Congress workers in the rural areas and try to involve

them in ‘certain cases with a view to putting them into trouble.

Xh ), X ) .
* Chief Mlngster M;yI submit that the case has been investi-

gated and investigations are complete. If the hon. lLady Member
says anythmﬂr more on this point, it might affect the cases.

Mr. Speaker : That case might go to *he Court so the lLady
Member should not pass any remarks.

RS

_ Shrimati Dr. Parkash Kaur: Very well, Sir, I will not say 4
anythmg more so far as this matter is concerned. What I wish to .
point out is thlS that the officers should not mind if their f{failings
are discussed here on the floor of this House. As a matter of fact
it is our bounden duty to bring all the difficulties of the pcecople to the
notice of the Government. 1 am really constrained to remark that no
notice is taken of what the hon. Members speak here on the floor of
the House. The suggestion- made by hon. Members in the cours: of v
‘ theirspeeches are not considered by the Government, what to speuak of -
taking ziny. actio‘n.‘ I take this opportunity of warning my hon.
; Friends in general and the hon. Members occupying the Ministerial
Benches in particular that if they want to h.ve an easy wualk-over in <
the commg elections then they must improve the administration, have
full conf dence in theniselves and thus make all-out efforts to remove
the ‘grievances of the people. Our Government should make it a -
point to raise the prestige of the administration. >

Mr. Speaker, through you I would like to request the oftlicers
. of the Government not to mind my remarks. On the other hand they
b Vidhan Sabha
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should make bold to admit ™ that whatever has happend is not fair.
In this connection I am reminded of a saying in Punjabi which runs

as under :—

e q o AAaA 1 gear g a9 e
9 g7 gAQIEd 31 ¥ @are | R e 4 05| qig zaan % 1l

(2]

Wismi ! 3 HOW' BT I |

W i ! Bu?ﬁ g fevas I 0
ya &I feamaEniz @ A fimis |
fea s 3 fangt feaswa T

There is another point towardg which I would like to draw the
attention of the Government and that is regarding the criminal

Trites. On page 96 of the New Expenditure (1951-52) provision

has been made for providing educational facilities for the members of
the Criminal Tribes colonies in the Karnal and Ambala Districts. I
would request the Government to make similar provisions for providing
educational facilities to the members of the Criminal Tribes colony in
the Ajnala Tehsil who earn their livelihood by weaving cots and are
thus unable to give education to their children. If adequate arrange
ments are made by the Government for providing them with educa-
tional facilities I amn sure, they will be able to improve their lot.

Shri Bhim Sen Sachar ( Ex-Member, West Punjab Assembly
. representing Lahore City, General, Rural ) (Hinat): M. Speaker,
I have really been pained to hear the speeches of some of my hon.
Friends on the Demand, now before the House, which was also under
discussion yesterday. I am sure, Sir, that you too must have had the
same exper.cnce so far as these speeches are concerned. 'The reasons
for this are quite clear. If what has been stated by my hon. Friends
on the floor of the House is based on facts then we must all feel sorry
for that and we must do a little bit of heart searghing and find for
ourselves as to where we stand. TIhe hon. Chief Mmlster has already
expressed the view that at the time of the elections we will have to
approach the people and get their verdict. But I submit, Sir, that
sefore we do that we have to see whether the present conditions permit
us to convince the people outside and get their verdict. Mr. Speaker,
you remember that my hon. Friend S.irdar Shiv Saran Smgh re-
marked in this forceful speech yesterday that all the allegations made
by the hon. Members agiinst the Government were baseless and.un-
founded. In fact he went to the extent of say ng that it ill-behoved
hon. Members to make scathing ,criticism against the Government.
1f what my hon. Friend has stated.is a fact thenI cannot do without
saying this that the unnecessary and uncalled for criticim against the
(Government would produce very bad effect ~n the people. I would ‘
therefore take this opportunity of requesting the hon. Chief Minister
to take strong action against those who say such things against the
Government on the floor of the House as are not based on facts. But




.
1]

()ri(ql&a] with;

Punja_}) Vidhan Sabha
Di(git":zcd by;

(13) 60 Punjab Legislative Assembly (2Uth March, 1951

[Shri Bhiﬁ Sen Sachar]

all the same I would like to ask how is it that almost all the hon.
Members and particulary the hon. Members of the Government party
have not hesitated to condemn the Government in one way or the
other ? There is no doubt about it that the Congress Party as such
cannot be discussed here on the {l>o1 of this House. My hon. Friend
Sardar Bachan Singh raised an objection whether the Congress Party

~could be discussed here on the floor of this House. What I wish to

submit is that the scathing criticisms advanced by the party members
against their own Government have adverse effects on the people out-
side this House. Under the circumstances, it is the bounden duty of
the hon. Chief Minister to take strong action against those hon.
Members of the Congress Assembly Party who' make irresponsible
reemarks against the Government because such remarks have its
repercussions on the administration of the State.

Sir, I would like to submit that if we, who are the members
of the Congress Assembly Party, or others bahave in such a manner
that the discipline is impaired then it is the duty of the hon Chief
Minister who is the Lea lr of the House to reprimand us and if need
be *o take strong action against us.

Sardar Bachan Singh : Sir, may I know whether it is the duty
of the Leader of the House to maintain discipline in the House or that
of the hon. Speaker ? '

-Shri Bhim Sen Sachar : Sir, T have great respect for my hon.
Fiiend Sardar Bachan Sinzh for his ability and faithtul application to
his work. But I regret to say that he does not realise that whatever
is said by the hon. Members of this House has its repercussions on the
administration and the people outside.

Sardar Bachan Singh ; Sir, my hon. Friend has remarked that

if any member of the Congress Party behaves in a manner which is
against the interests of th : party he shouid be taken to task by the
Leader of the House. Can such matters be discussed on the floor of
the House ?

Shri Bhim Sen Sachar : Sir, whatever business is trans:cted in

this House and whatever speeches are made here have an effect on

the adininistration. [ am sayiug so in the capacity of a Member of
this House and would welcome a strict control of the Lead:r on the
Members. The people who hear our speceches and hear us saying

*
b
A
»
*
I
~ -
.
-

Panj%—_—4-




-t

Original with;
j & n Sabha

General Administration (13) 6t

things against others naturally carry poor impression about us-who
belong to one political party. This spirit of incrimination and recrjmin-
ation is bound to have adverse effect on the administration of the
State. As I am today discussing a demand on General Administration
I earnestly wish that our administration should be strong and of a
high order, It should be such in which the public may have full
confidence. Even the man in the street or a man in the Government
administration, whercver he is, should have a word of sympathy and
praise for the Government. I would even ask my hon. Friend Sardar
Bachan Singh to exercise full cohtrol over the Members to prevent
them saying things which may have demoralizing effect on the admin-
istration. I must appreciate the abilityof my hon. Friend Sardar Swaran
Singh who sometimes quiétly passes a remark against the Government
which goes to the root of the administration. This very remark is
reported in the newspapars and the idea contained in those few words
goes far deeper into the minds of the people and creates in them an
abiding impression that all is not well in the Stafe. So we have to
seek a remedy for all this. While disussing this demand I would
not like to go into its financial aspects as the demand is such which
covers the entire administration right from His Excellency the
Governor to the person in the lowest rank. I would, therefore, make a
few constructive suggestions to convert our present bad reputation
into good reputation. (Voice:

.
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Some of my hon. Friends say that such an effort is useless and  will
not bear any fruit. But I must make my own effort in the hope that
it may have a salutary efffect upn the Governmeit. There cannot be
two opinions about it that the administration of the Government
today is better than it used to be in the month of August oc September
1947. There 1s no denying the fact that the standard of administration
is at a high level and [ must congratulate the services who by their
talent, courage and experience have helped to improve the standard of
rdministration. I must, therefore, through you Sir, pay my tribute
to them for having done their duty efficiently in most difficult times
1 am of the view that if the services are allowed to act on their own
initiative without any undue interference by the Government, the
state of affairs would change in a few months. We will not then have
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to face the shame and disgrice which we feel today. I do not deny
the fact that there are complaints against the services and that there
is corruption among them. Nobody can deny this. But I, at the
same time, feel that we can run the administration -hrough the help
of Government servants. So we will have to consider seriously how to
direct the controlling services to work in a proper way.  If we could

take a right decision in this matter then I can say with confidence
that we will be able to improve the tone of the administration. In

services there are men of great experience and ability. . By their long

standing and experience in the administration they have become

professionals. They can’plan very good schemes and are so intellecually

capable that they can write drafts covering 50 pages. Before the

attainment of independence the services were kept away from the
people. They were the agents of the foreign rulers. When there were
complaints against them we used to condemn them on public platforms
and by doing so we discharged our duty towards the people. The
Government in those days attached due importance to our criticism
and tried to mend matters But today when it is our own Government
it is not paying any heed to public criticisines. We sometime feelsquite
helpless when we see that our voice of protest has no effect what-
soever on our own Government.

Sir, I am one of those who are second to none in paving tribute
where it is well-deserved. We must praise the services for the good
work that they do but it should also be made clear to them that
whoever among them misbehaves will not be spared Just as you,
Sir, do not hesitate t> pull up a member whom you find violating
parliamentary decorum, the Government shou!d not fail to come down
upon an errant official with an iron hand.

I feel, Sir, that we the Members of this Assembly and especially
lhe hon. Ministers are primarily responsible for defects in the adminis-
tration. It today the Minsters take an Oath not to try to influence

‘the Heads of departments in any administrative matter or in the

matter of making appointments through telephonic calls or recommen-
datory chits or verbally, the services wi'l change their character
overnight, But in a Stato where a Minister does not hesitate to or
fight shy of visiting a Deputy Commissioner’s house at night to
press him to do a certain thing for some friend or relative of his;
how can you expect the services to discharge their duties in an efficient
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small matters as the transfer of a Sub-Inspector of Police and even
a patwari, how can they command any respect and make the services
deliver the goods? How beautifully Chaudhri Lahri Singh had
compared the services to a fine looking and spirited steed. It is true

that if the rider of such a horse is deficient in the art of horsemanship
he will surely fail to control it.

Sardar Swaran Singh: And fall flat on ground many a time.

Shri Bhim Sen Sachar: Sir, I have every sympathy for my
Friend. (Laughter)

But I wou'd advise him not to slacken in his efforts. Who
knows he may have another chance to ride on that very horse.
(Renewed. Laughter)

Sir, my suggestion is that the Ministers should always try to
It is when they, forgetting their dignified

position, start interfering in small matjers and p.tting pressure on

the officers that the administration begins to deteriorate.

I would

prefer Ministers’ doing nothing 1o their trying to do every thing them-
selves. That is how they can best serve the interests of administ-

' ration
|

They should confine themselves to layiné down the broad

outlines of policies and leave it to their Secretaries and Heads of

. Departments to fill up the details and carry them out.
for regret that the officers have a feeling today that initiative no

It is a matter

Ionger rests with them even in small matters and that they have been

deprived of all independence of judgement.

If the Head of an office

feels that an official working under him is spoiling the atmosphere

of his office by his misconduct and to retain him would be giving an en-

courgement to habits of indiscipline and therefore wants to dismiss him

but he finds himself helpless in the matter because the official in question
v

T
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has the backing of a particular hon. Minister who sends for his file
and instead of terminating his services transfers him to a better post

in some other department, how can the administration improve ?
} hese small things do have their effect.

Then, Sir, if a Minister reaches a place%at 10 p. m. and goes

: nd knocks at the door of some body’s house expecting to be treated

supper..

Shri Beharj Lal Chanana : Won’t that be a surprise visit ?

Shri Bhim Sen Sachar : Surely, my hon. Friend has had sufficient
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Oh, how we wish the system of surprise visits 1ad continued
up till this day. How beneficial it would have proved ? In that case,
Sir, you would not see law-breakers and blackmarketers strutting on
the roads-confident that no body dare point a finger at thewn. Law
is respected not because a policcman is present in every nook and
corner but because its majesty inspires awe and respect every where.
But it lacks this majesty il its so-called custodians and upholders
themselves are hand in glove with its violators.

Sir, you have heard from the mouth of many an hon. Member
how in this State it has become impossible for many sections of

[

people to move about freely for one fear or the oth.r. Then, >ir, ‘\
what has happened in your o.n native town must be well known to
you Fhat thmgs should come to such a pa s that a gathering of two
thousand people should be anxious to see the hon. Ministers and they
should in a secret manner slink away to the Rest House by crossing
the railway line just to avoid the people whom they profess to serve
is a matter of very deep regret, Sir. Surely, Sir, how dare the hon.
Ministers face thg public of the town which was the scene of brutal
lathi charges made by the Police on peaceful and non-violent women
«an! men and where respectable citizens were insulted and maltreated
in the police lock-up ?

Sir, the hon. Chief Minister remarked that the land which was
given over for the maternity hospital was worth Rs. 10,000 per acre. I
can tell him that it is a great under-estimation of the price. The price of
this land is much more than what he says. If he likes he can make
the land over to me at the rate of Rs. 20,000 per acre. I am prepared
to buy this land at this price.

Sardar Swaran Singh : The hon. Member may still be a gainer.

Shri Bhim Sen Sachar : [ shall surely be a gainer when I pay
Rs. 20,000 per acre. My hon. Friend Sardar Swaran Singh is 3

very clever man and goes into things very deeply and quicklyy

He is_perfectly right when he thinks that after having paid

Rs 20,000 for an acre I shall be gaining something. I shall be able

to sell this land at Rs 25,000 for an acre very easily Asa matter =
Original with, of fact when the hon. Chief Minister qgoted this price of Rs 10,000 *
Punjab Vidhan Sabha  for an acre I was surprized and wished to verify this information by
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Speaker could not according to the rules allow the short notice question
without the consent of the hon. Minister concerned, and my question
had to be referred to the hon. Chief Minister for getting his consent.
This consent was not given. The hon. Chief Minister was pleased to
reply that he was not prepared to give his consent to the asking of that
question as a short notice question. I may tell the hon. Chief
Minister that such aa attitude on his part does not give a good im-
pression of his administration. The other day he was good enough to
say during his speech that the letter in connection with this land for
the maternity hospital was received by myself. I admit that it was
received by me but I never gave away any land. T only marked the
letter tg the hon. Minister concerned i.e. the hon. Minister for Revenue
at that tnne The hon. Minister for Revenue also did not agree to
give the land and rejected the application. At this the hon. Chief
Minister who was a Minister for Finance at that time approached the
Minister concerned for givinz away the lanl but as bad luck would
have it his attempt did not succeed. I do not blame my worthy
friend for his efforts in this connection as he had to do these things
being a Member of the Governing body of the hospital. (At this time
a child was heard crying in the gallery).

Shri Ram Sharma : On a point of order, Sir. Why should small
children be allowed in the galleries?

Mr. Speaker: I shall take necessary action in the matter.

Sardar Swaran Singh : The poor child having been frlghtened by
Mr. Sachar’s speech has started crying.

Shri Bhim Sen Sachar: My hon. Friend Sardar Swaran Singh
says that a child has started crying on hearing my speech. My hon.

Friend should know that truth has the power to move everybody
except him who has a heart made of stone. I am stating facts and

nothing but facts. I hope the hon. Minister cannot deny any of the facts
that I have stated andin case he feels like contradicting any, I am

prepared to give him way.

Chief Minister : My hon. Friend should not be anxious, I shal}
certainly give him a reply,

Shri Bhim Sen Sachar: Sir, what I am driving at is that such things
as these have a very bad effect on the administration of the State. I
think the hon. Ministers who have to guide the destinies of the State
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should be above reproach. Here I may be asked as to what can be
contributed to the administration of the State by the Ministers. My
answer is that the Ministers can contribute only character and
integrity and nothing else. They cannot contribute anything if they
fall into the bad habit of enjoying dinners at the cost of others. As my
hon. Friend Chaudhri Faqir Chand pointed out in accordance with a
Punjabi adage, it is the tummy which enjoys but it is the eyes that have
to pay the price of the enjoyment

e Ua HoH'ES nidi |
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Sir, it is really very unfortunate that so many allegations have
been made on the floor of this House by hon. Members and nothing
has been done to refute these allegations for maintaining the dignity of
this august House of which you, Sir, are the custodian. I wish that
your -rules had allowed you to take proper action. In case the
existing rules stand in your way, I think that this House would be
prepared to give youédditional powers to take such steps as help you
in maintaining the dignity of this House. If serious allegations have
been made against the Government and the Ministers, something should
be done to clear the whole position otherwise the prestige and the
dignity of this august House stands jeopardized. And Sir, if you are
not in a position to help at all, I would request the hon. Chief Minister
to arrange the establishment of an impartial tribunal to properly inquire
into all the allegatians against the administration as unless and until
the administration js beyond all suspicion the people cannot be
satisfied with f_he Government. The impartial tribunal should inquire
facts from the public aud should not be guided by the advice of the
Government as in that case the accused himself may be discharging the
functions of a judge.

Sardar Ajit Sing . I think the members of the tribunal should be

*‘Sanyasis’’.

. Shri Bhim Sen Sachar. The remark of my hon. Friend Sardar
Ajit Singh reminds me of a story in which a child asked his mother as
to who would become a Lambardar of the village if the existing
Lambardar were to die. The mother replied that ordinarily his son
should'take his place. ‘But who should succeed the son if he were to die’

by
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was the next question. ‘Some other close relation of th~ Lambardar’
was the answer. The child again asked as to what should happen in
case all the close relations of the Lambardar were also to die and
the mother told him that whatever happened there was no scope for

him.
Sardar Ajit Sinzh. I think this story aptly ZLpplieS to the hon.

Member himself at present.

Shri Bhim Sen Sachar: T can very well understand the efforts of
my hon. Friend in support of the Government. He should do all these
things as he is after all a Parliamentaiy Secretary of the Government.

I was submitting, Sir, that under these circumstances there can

7 be no improvement in the administration of the State. In the Budget
Memorandum, the Finance S=cretary to the Government has remarked -

that as Parliamentary Secretaries were not appointed for a considerable

portion of the year, there has been a saving in expenditure. He was

referring to the same Parliamentary Secretaries, who regard it as their

duty to defend the Government whether the criticism made against it
is justified or not. I wish to tell him......

e Mr. Speaker : I shall ask the hon. Member to wind up his
speech.

. Shri Bhim Sen Sachar : I was submitting, Sir, that perhaps the
Finance Secretary did not know that the Parliamentary Secretaries-
were required at the time of Assembly Sessions only. If we ask the
Heads of Departments to effect economy in expenditure, they ask if
there is any necessity of incurring such a heavy expendit<re on such a
large number of Parliamentary Secretaries. Does the appointment of

these Secretaries not cost a huge sum ?

- i . .
Chaudhri Lahri Singh : There has been no increase in expendi-
ture on account of their appointment. Their salaries would be met out

}»» of the existing Budget.

Shri Bhim Sen Sachar : When we ask the Heads of Departments
to reduce expenditure under the head travelling allowances, they are
‘ justified in asking if the visits of the hon. Ministers to the same place
i again and again do not cause un-necessary expenditure to the State

exchequer, For instance, if on the 5th of a month a Minister visits Amrit-

Original with; sar, on 7th he goes to Ambala, on the 12th he is at Hissar and on the
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next day heis at Rohtak. These thingh are of great importance, because

the common people always copy those in power. If the Ministers act in
a good manner, it is sure to have a salutary effect on the people.
Designs of the coat, shoes and other clothes used by the persons in
power are imitated by the common people. When I see the hon.
Minister for Labour ptitting on a sha ¥1, I begin to think if we too wil
have to adopt the same fashion,

»

Minister for Labour: The hon. Member bas got a good °
chesterfield. ¥

Shri Bhim Sen Sachar : I ‘was submitting, Sir, that the acts of -
hon. Ministers have grcat effect on the administration. If they set a N
high example by their personal conduct, it is sure to have exemplary '
effect on the services. I am making a constructive suggestion when I
say that if the Ministers change their attitude, it will have a very good
effect on others. I was speaking about the manner in which our
Ministers make tours and charge travelling allowance for the same
Even the purpose of journey is not stated in the travelling allowance
bills. If somebody questions about the object of journey, strong
objection is taken to that question. This naturally leads to an increase F
in corruption and in-efficiency. If the Government is anxious to
improve the tone of the administration the Ministers should change ;
their own habits. They are always taken as a model by their sec- N
retaries and other officers. So long as the Ministers do not change :
their ways, there is no chance of any improvement in the administra-

_ tion.

-

Chaudhri Lahri Singh : The hon. Member should kindly tell
about the speech delivered at 10, p. m.

(At this stage Mr. Speaker vacattd the Chair and it was occupied '
by Shri Ram Sharma a Member of the Panel of Chairmen)

Shri Bhim Sen Sachar: I can not vefer to all these things. g
They form a long chain 1

Mr. Chairman, you are aware of all those things. People come
to you and narrate their difficulties to you when you are in the plains. <
You also know that the services always behave just as those in power .
do. When they know that nobody is going to say anythingh to them,

they act as they please. Ro>cently, I paid a visit to Goraya. One
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person there was given severe beating by the police. During the course
of investigation of some case the Assistant Sub-Inspector of Police gave
him a severe beating. When the Superintendent of Police went
there this incident was narrated to him and he asked the Assistant
Sub-Inspector of Police to desist from acting in that manner. When .
the Superintendent of Police went away, the A.S.I. gave him a
severe beating once again for his having talked about that matter
with tbe Superintendent of Police. A deputation was then taken to the
district authorities One of these deputationists, who was an employee
of a factory, was got dismissed from service. As ill luck would have it,
I happened to wvisit that  wvillage and that person narrated -
g the whole story to me. When the A.S. [. came to know about it, he
~ decided to teach him a lesson. He asked a badmash to give a severe
beating with shoes to that man in the public square. While he was
being beaten, the A.S. I arrested and handcuffed both of them to-

~gether. So, that person was paraded through the streets of that town
in hand-cuffs along with the badmash. When this is the state of
affairs prevailing in the State, what are the poor people to do. The
police does what it pleases and nobody cares to hear the grievances
of che poer people. Instead of sitting here or visiting towns and
cities, the hon. Ministers should go to the conutryside and assure the
people that tley are there to understand their difficultties. " Today,
when the people see that the same persons who can commit forgery
v and obtain permits in the names of their small children, are always
near the Chief Minister, they form a very low impression about the
administration. They are losing all faith in the Government. - No
improvement can be brought about in the administration, till the hon
Ministers realise the necessity of raising themsel es. Unless they realise
that they should be honest and should act on the princip'es of Gandhiji,

whose name they are never tired of repeating in the public, there cam
be no improvement in the tone ot the administration. We cannot

Y

i

-
¢ bring about any good by merely mentioning the names of eminent _
leaders. Till we raise ourselves, nothng effective can be aC(;orpplished.
\f Sardar Shiv Saran Singh : On a point of personal explanation,
/ Sir. The hon. Member who has just finished his speech made certain
remarks about my speech which I delivered yesterday-
<

Mr. Chairman : About your speech or about your person ?

Sardar Shiv Saran Singh : He has condemned me wholesale by

ayisng that whatever I said was wrong.
()rigma] with; ’
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Mr, Chairman: The hon Member can rise on a point of personal
explanation only in case any personal attack was made on him but,
as it is, no attack was made on his person.

Sardar Ajit Singh: On a point of personal explanation, Sir.
Shri Bhim Sen Sachar said in his speech that I was a candidate for

Ministership. (Uproar).

-

Mr. Chairman: That is not a personal explanation.
Sardar Ajit Singh: On a point of order......

- Mr, Chairman : What is your point of order ?

Sardar Ajit Singh : I was saying that the hon. Member in his
speech said that I ... '
~ Mr. Chajrman : This is no point of order. I call upon Shrimati

Sita Devi to speak.

Sardar Ajit Singh : I again rise to a point of order.

Mr. Chairman : Order please. If the hon. Member persists in
standing up again and again, I shall have to take action against him,

Sardar Ajit Singh : I rise to another point of order. I want to

know whether a Member of this House against whom a personal attack
has been made has a right to make a personal explanation ?

_Mr’Chairman : If a personal attack has been made, the hon.
Member has certainly got a right to defend himself by making a
personal explanation. But in this case, as I have already r.led, no
personal attack was made and a personal explanation 1s uncalled for.

Sardar Shjv Saran Singh : On a point of order, Sir.

I want to know if the hon. Member has stood

Mr, Chajrman :
disposed of or on any other

up on the same point which I have
matter ?

Sardar Shjv Saran Singh : I want to know from you, Sir...
Mr. Chairman : No question can be asked from the Chair.

Shrimati Shanno Devi Sehgal: On a point of order. I wish to
submit, Sir, that when an hon. Member wants to say something, you

b Vidhan Sabha




/—7——,
General Administration ‘ (13) 71

should at least let him have his say before you order him to resume his

seat.
Mr. Chairman : That is no point of order.

Shrimati Shanno Devi Sehgal : I again rise to a point of order and
repeat what I have said before that hon. Members of this House
should at least be given a right to have their say.

Mr. Chairman : Order, order. If any hon. Member wants to
say something on a point of order, he should state his pciat briefly,
- It does not mean that he has a right to say whatever he likes by
L3 standing up and saying ‘On a point of order’,

f‘>

- Shrimati Shanno Devi Sehgal : On a point order .....

Mr. Chairman : O:der, order. I shall te obliged to take some
action if the hon. Lady M:mber persists in rising up over and over

again.

(At this stage Mr. Speaker resumed the Chair and there was
a loul applause in the House)

.

Shri Dev Raj be;hi : ‘Bahut be abru ho kar tere kuche se ham
nikley’ | (Laughter).

. Shrimati Shanno Devi Sehgal ; Sir, this Hor"  :s many learned
and wise men. During your absence from the Chamuver an hon. M “
stoop up on a point of order but he was not allowed even to fiuisk hig
sentence when he was ordered by the Chairman to resume his seat.

Shri Ram Sharma : On a point of order, Sir. (Laughter) Is any

the person who was occupying the Chair.

. Chaudhrl [ abri Singh : He must withdraw those words,
} Shri Dev Raj Sethi : I withdraw, Sir.

Sardar Ajit Singh : While you were® away from this House, Sir,
I stood up on a point of personal explanation. Shri Bhim Sen Sachar
< made a personal attack on me but the Chairman ruled that I had no

- right to make any personal explanation.

Mr. Speaker: I cannot go into any matter which has been
original with;  decidedd/ the Chairmagﬂ_ . (Hear, hear).
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'\// Sardar Ajit Singh : I was saying, Sir......
f 1
- Mr. Speaker: Order please. Whatever has been decided must

be taken as correct and final and I cannot aliow it to be raised again.

(Chief Minister rose to speak)

Shrimati Sita Devi: On a point of order, Sir. Before you
occupied the Chair, the Chairman had called my name for speaking,
but now you have asked the hon. Chief Minister to speak.

Shri Ram Sharma : Sir, before you came to the Chair, I, as

Chairman, called upon Shrimati Sita Dev1 to speak. I think she
should be given a chance.

Mr, Speaker : Well, I will not challange what Pandit Shri Ram
Sharma has said. If he has alre: wdy called upon Shrimati Sita Devi,

I will glve f1ve minutes to her.
|

Shrimati Sita Devi (Ex-Member, West Punjab Assembly repersent- \

ing Lahore city General, Wome:‘, urban) (Hmdz) Sir, first of all T wish
to thank you for kmdly glvmg me t1me to express my views. Over ten
minutes have been wasted by ralsmg pomts of order and interruptions
etc. Consequently only five minutes have been left to me to state
my views on General Administration. So I will not give as many facts
and figures as I wanted to, but will confline myself to stating only
important and broad points for the consideration of the hon. Members.
The f1rst thmg to note is that this year the expenditure on General

' Adm1 §trat10n is Rs. 168 45,100 as compared with the figure of

1,61 76 600 for the Jast year. This shows an increase in expenditure
under dem~nd No. 10. If by increase in expenditure there had been
a corresponding improvement in the general administration of the
State no body would have minded it. But what we find is that since
partition the expenditi]re on thisitem has been steadily on the increase
while no improvement is noticeable. My hon. Friend Sardar Bachan
Singh has suggested that a Committee should be appointed to take
stock of the whole position. My view "is that the Committees serve
no useful purpose. We have seen that such Committees as Resources
and Retrenchinent Committee, Public Accounts Committee and
Estimates Committee were constituted, they published their reports
and made recommendations to the Government. But whenever a
questicn is asked as to what has become of their reports, the answer of
the Government is always that the matter is under consideration, As

a matter of fact no steps are taken to implement the recommendations
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of the Committees. The Government goes on spending on such
departments which are not profitable. No attention is paid towards
the departments which yield income, such as Forest Department.
; The Government figures show that income from the Forest Department
& amounts to Rs. 55,35,107 and the expenditure is Rs. 48,73,300. This
gives us a surplus of Rs. 6,61,8¢0 I do not wish to go into details.
What I mean to point out is that the Government should pay more
attention towards such departments. In Himachal Pradesh also the
forests are profitable just as they are in other States of India. More
attention should be paid towa ds such departments and unprofitable
expenditure on General Administration should be reduced as much as
possible  This our Government is not doing at present. What we find is
v that a sum of Rs 2,57,600 ha- been provided for a road from Loharu
s to Bhiwani and another sum of Rs. one lakh from Ambala to Hissar

under Civil Works, while on the other side there are some roads, for

4

example, Shahzadpore, Naraingarh and Kala Amb road where Bajri
has been lying for a long time and no steps are taken to improve

P

them. My submission is that although every thing is shown on paper

ve,y little is done in practice. At present the condition of our general
administration is not satisfactory. Sir, the volumes of the budget,

} which it is not possible for an M.L A, to carry on account of their
heavy weight, are, of course, bulky. Their weight is just like the

! ~ weight of the services on the weak shoulders of our State. As a matter
of fact, I found it difficult to carry the budget volumes without the
help of a servant. In spite of bulk of these books, what we find is

* that there is no law and order in the State. I don’t wish to speak on
the la: gnage controversy here. But I do want to point out that civil

v‘\

liberty especially in  Jullundur district is practicaily non-existent.
In the census the people could not freely exercise their right of
filling in the language column.

Mr. Speaker : But the hon. Lady Member has just remarked
~ that she did not wish to speak on the language controversy at this
stage ?

Shrimati Sita Devi : Sir, I only want to emphasize the non-
existence of civil liberties and the condition of law and order in
Jullundur during and after the census operations. The Gnenral
Secreiary of the Congress Mr. Ravi Shankar has stated that even now
there is tension and disorder in the rural areas. There are complaints
agiinst a Thanedar at Phillaur. I don’t wish to say anything more

Original with; in this respect because tnere is a case against him. The matter is
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[Shrimati Sita Devi]

sub-judic:. But I can say that it has been alleged that he favours
cq,rtain persons at the expense of certain others No complaints are
entertained by him. Uader such circumstances how can law and
order be maintained ? The hon Members have urged that strong
action should be taken so that law and order may be 1estored. But
the hon. chief Minister says that there is no such law under which

action may be taken in this matter. \' My submission is that there are
such laws, but the only thing required is that they should be strictly
enforced It is only by stern action that the conditions in the State

can be restored to normal.

Mr. Speaker: This is repetition. Tt has already been said
by another hon. Member

Gl e {0

. Shl‘lmatlSlta Devi: Sir, I have read in an English newspaper
that the Chief Minister has shown his helplessness in this matter.
When the Government has power and it is spending so much on
General Administration, it does not behove the man in the saddle to
simply express helplessness. My opinion is that the administration is
not functioning efficiently. I wish to give an example of this. Even
a small plece of work cannot be done straightway. It has to pass
through SO mary channels-the Director, the Deputy Director and
so on.. Some time back Mr, Chattarvedi who came. for inspecting
the fofests wrote in his report th t freedom is not given to the Heads
of the Departments. That is why there is inefficiency. Sir, I have
very little time at my disposal.

Mr. Si)ééker : You have none.

Shrimati Sita Devi: Ther, Sir, I have carefully perused the
Budget speech of the hon. Chief Minister but I have not found anything
remarkable in it. Of course, I have come across this fact that Dr.
Sahib has begun to feel that now a great awakening has come over
the people and they cannot be kept in the daik any longer about
the true state of affairs of the administration. This Government has
tried to tread on the foot-prints of its predecessor, the British, in
keeping the people steeped in ignorance. The hon. Chief Minister
has been feeling very complacent and has been under the impression
that under his regime, the pepple were happy and very well off. But
he has admitted that now the fact is otherwise. I would, therefore,

request him to feel the pulse of the people and try to redress their
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manifold grievances. I may tell him that no amc 1t of waxing
eloquence for hours and thumping of tables by his nporters, will
be able to improve the hard lot of the people. Unl ., he makes
genuine elforts to bring about contentment among the people on the
cne hand and adopts eitective measures to curb corruptioa aund
inefficienc" in the administratoin, he will not be able to carry on his

Government for long.

Chief Minister (The hon Dr. Gopi Chand Bhargava) (Hindi) .

Sir, before I proceed with my reply to the objections raised by my
hon Friends, I would like to recall what I suggested during the genera
discussion of the Budget. I said that there used to be a convention

in this House to the effect ...

Mr. Speaker : I would expect those ‘hon. Members who had
spoken against the Government and criticised it vehemently, to be in
their seats. It would be in their interest to be present and hear the reply
of the hon. Chief Minister.

Chief Minister : Sir, I was submiiting that during the general
discussion or: the Budget, { had appealed to the House to conform to
the convention that no allegations or libels should be made by an hon.
Member against any person or an officer, who had - - access to this
House to defend himself. I am fully aware of the fact that t 2 hon.
Members are privileged persons and that no action can be taken .gainsy
them for any statement they make on the floor of the House. But
despite this privilege, it is expected of them that they would refrain
from makins any libellous or defamatory statements against anybody
on the flcor of this House- I had hoped that my appeal would receive
a favourable response from the hon. Members. But I am const1ained
to remark tnat yesterday an hon. Member did not obse~ve this conven-
tion He named an officer and alleged that he had a: =pted a large
amount of nfoney as illegal gratification and that a part  the payment
was niade to him by a cheque through one of his close relations. Sir»
my submission is that if the hon. Member feels that what he bhas
stated is correct, then he shculd have the courage to reptat the same
thing outside this House, so that we may be able to call upon that
officer to explain and defend himself.

Sardar Bachan Singh: On a point of order, Sir T want to
know whether it is fair or proper on the part of an hon. Minister to be
emphatic about a certain matter on the basis of mere heiesay ? The
hon. Chief Minister was absent {rom the House yesterday at that time.
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[Sardar Bachan Singh]
He has neither heard anything himself nor has he any report about
this matter in his possession.

Mehta Ranbir Snigh : I said nothing of the kind. I challange
the hon. Chief Minister.

Chief Minister : Well, Sir, he named the officer who is alleged
to have been offered a bribe and it was said that the officer who is a
Head of the Department had accepted it. I submit that it is most
uncharitable’on the part of the hon. Member to libel an officer under
the protection af the Housé. He should have the boldness to say such
a thing outside this House to afford an opportunity to that officer to
defend himself, because whatever is spoken on the floor of this House,
has its fepercussions on the administration as well as on the public.
But on the other hand, if a defamatory statement made by a certain
person against another, is proved to be baseless, then the public ceases

to have any faith in future in the utterances of that person.

Mehta Ranbir Singh : On a point of order, Sir. I submit that
the statement of the hon. Chief Minister is incorrect. I never made
any allegation against any officer and for that I would refer you to

the report of my speech, You will {ind.

Mr. Speaker :  Order, order.

Chief Minister : If my hon. Friend feels that he did not say~
this, even then he should know that this House is not the proper place
to make allegations of bribery against any officer, because we have no
evidence or material in our possessioa on the basis of which we could
call for the explanation of that officer. I may, therefore, tell the
House that if the hon. Members want to effect an improvement in the
administration or wish certain persons to leave the administration,
they should hurl accusations against officers either outside this House
or they should communicate their allegations against him, to me for
enquiry. Now my hon. Friend says that he neither named that
officer nor did he make any allegations against himm. But he did say
that a printer otfcred a cheque to that officer through one of his
relations. Even this statement is sufficient to create doubts in the
minds of the people and there will be unncessary surmises to locate that
officer. This is the height of injustice that could be perpetrated on
that officer. I hope the hon. Member would realise his responsibility
and U he feels himself on a strong ground, then he should have the

courage to repeat the allegation outside the House.
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Now I come to the next point which was raised by my hon. Friend
and old colleague Shri Bhim Sen Sachar. He said that the request
for allotment of the land to the Maternity Hospital was refused by the
then Revenue Minister Sardar Joginder Singh Mann and that I had

approached him to reconsider the matter. Thisis incorrect and if my
hon. I'riend had been in his seat, I would have told him that I am

prepared to take up his challange in this connection. I may tell the
Hous- that the lease of land in question was not refused totally by
Sardar Joginder Singh Mann. My hon. Friend has probably confused
it with that land which is called the police lines ground and is situated-

\ near the Ludhiana railway station. The grounds on which the then

Revenue Minister could not persuade himself to permit the lease of
/" this land, was that it was very valuable as it was eminently suited for

building a market.

At that time I had given in writing that an American Missionary

Hospiral, anxious tn do some service to humanity, be given some land

on lease, if available. Buat the land was not given to it on lease by

the Government. Mr. Speaker, a perusal of the file and my hon. Friend

*Shri Bhim Sen Sachar’s remarks as the then Premier and his direction

’to me as Finance Minister will clearly show that the land which was
refused by the Sachar Goverument was the land near the police lines. \

Mr. Speaker, [ am prepared to have the matter examined by any one

4 and if I am found to be wroug [ am prepared to accept any punishment.

1When the land near the police lines was refused during the Sachar

regime, I was asked by the than Premier to look into the needs of the

Maternity Hospital. Di. Kapur then wrote another letter in which

he thanked my hon. Friend Shri Bhim Sen Sachar fo. the support

which he had always given him. He had also expressed his thanks

for the support Shri Sachar had given him in the United Punjab

when he was working as the Finance Minister. It is abundantly clear

~ from this that Shri Sachar wanted to help Dr. Ka_ur in securing land

for the Maternity Hospital. I submit that the maternity hospital issue
\, is not the main reason for starting this agitation, the ' motive underly=-

ing the agitation is something else.

It has been complained that the land of the Ramlil= grounds has
. been utilized for the building of the hospital. I may assure my hon.
M Friends there is sufficient land for Rarulila purposes over there. It has
also been complained that the people used to hold' fairs on these
Original with; grounds and that these were also used for recreation purposes. I

punjeb Vidhan Ssbhiwould like to submit, Sir, that receatly when our Prime Minister had .
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[Chief Minister]

to visit Ludhiana, it took about one week to clean these grounds.
‘The credit for this goes to the sweepers who on hearing about the
intending visit of the Prime Minister to their town did_not like the
dirt and refuse t> remain there and thus cleaned the grounds by
working hard for one week. What I wish to point ovt is that
the main reason for starting the agitation is not that why more land
has been given to the Maternity Hospital. Hospital issue is not the
main reason of the agitation, but these issues are being raistd simply
because my hon. Friend Shri Bhim Sen Sachar is adopting Ludhi na
as his constituency for contesting the elections to the State Legislature.
(interruptions).

Mr. Speaker : Hon. Member has a right of personal explanatian.

Shri Prabodh €handra : I want to know Sir, has the Leader of
the House privilege to cast reflections

Chief Minister: You will find me the last person who will
impute motives. I have not said a word against any one.

Mr. Speaker : The hon. Members who have expressed their views
about certain actions of the Government should be present in their
seats.

Chief Minister : Further, it has been said that charges of
corruption made against the hon .Ministers are not enquired into and
that no action is taken against them. My hon Friend Shri Bhim Sen
Sachar who has made this compiaint knows it full well, as he has
himself worked as the Premier of this State that such questions
had also arisen during the tenure of his office. He also knows
how he went to the Congress Parliamentary Board and made
complaints to it and what reply he got frsm thzre. It i+ really
a pity tha. instead of finding fault in himself he does not hesitate to
-find fauit in others. I do feel, Sir, that I do not act like my hon.

. Friend who did not think it proper to take any action against the

police officcrs who misbehaved with his colleagues. So far as I am
concerned, I think it to be my bounden duty to raise the prestige of
both the hon. Ministers and the hon. Members in the eyes of the people
and the officers of the Government. An hon. Ministe: or an hon.
Member or for the matter of that any person can maintain his prestige
only when he works honestly and in a selfless manner. Ii he fails to
work honestly the result would be that he would not command respect
in the eyes of the people. If the hon. Ministers does not work houestly
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he will not only be instrumental in bringing disrepute and disgrace to
the Government but also to the party of which he is a member. It
is very easy to make allegations but very difficult to substantiate them.
(interruptions). I have sufficient material with me to show that some

of my hon. Friends have acted in such a way that they can be prosecut-
* ed under Section 182 I. P. C. I know how bills are prepared twice

for one and the same purpose and submitted to the Governiment for
its approval. Perhaps thev lost sight of the fact that Assembly office

could loc ite such irregularities ir no time as they are in possession of

all the relevant particulars.

\ Further T would like to submi-: that I have never said that there
) are no defects in our day to day administration. 1 have never said
’ that we do not commit any errors. After all we too are human

beings. As a mat.er of fact everybody in this world has at least some
sort of defect in him. Perhaps my hon. Fiiends remember that a
few' days ago I read out to them the speecﬁ of the President of Red
China. Here I would like to repzat this print with a view to refreshing
their memory that the Government of China have fixed a dead line
by which they think they would be able to achieve what they are very
much afterin the interests of their State. I do not think therc is any-
body or any organization in this world which is immune from any defect.
But there is a remedy to remove any defect howscever glaring it may
> be. And the desire to remove defects in our v'vorkingr is not lacking
in us. If my hon. Friends find 'amy defects in the day-to-day
administration of the Government, then [ may tcll them that these
defects cannot be removed in the way they think, or in other words
these defects cannot be removed by advanci_ng scathing cCriticism
against the Government. However, I would like to bring this point
home. to them that the Father of our Nution has alrgady taugzht us

how best the defects can be removed. 3

N ' Now about the services On the one hand praises an encomiums
have been showered «n the officers and cn the other it has 1 cen stated ™
that officers do not obey the instructions of the hon. Ministers. As
a matter of fact the officers know for themselves what policy they have
to carry out. So long as the officers,carry out the policy of a Minister
efficiently and honestly 1t is all right. In case there is some d.fference
of opinion then the officer who has sufficient eXperience of general
administration has to make the Minister, understand his point of view
and then act accordingiy. If a Minister happens to change his policy
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[Chief Minister]
every minute then the of icers are naturally put to a lot of
inconveniences. As a matter of fact certain powers have beor
delegated to the officers and they are free to act as they desire and
they can even refuse the suggestion made or advice given by a.
Minister in the interest of the efficient administration of the Govern-
me:.t. Such officers are to be found in the Gpvernment of India and
in our State too. Do mv hon. Friends want that t~ officers, who
during the British regime arrested us and inflicted severe punisiiments
on us, should receive the same treatment at our hands s'mply bLecause
they were strictly following tne instructions of the Government ? Do
they want that we should terminate the servicesof those officers who -
are now v orking with us and who during the Brtish regime did not adl
spare any pains to strictly carry out the policy of the then AN
Government ? During the British regime they were duty bound to
carry out the instructions of the then Government and now it is also
their bounden duty to work honestly and efficiently under the changed
conditions and thus follow the policy of the Government both in words
and deeds. It has been stated that the hon. Ministers interefere
with the services. I for one have not been able to understand what
the hon Member- mean by saying that the Ministers interfere with
the services. Perhaps my hon. Friends are not aware of the fact
that as Chief Minister I am in-charge of all the departments. Under
the provisions of the New ‘Constitution and also under the Rules of -
Business, besides the routine papers, other necessary papers of all the .
departments which before the WPartition used to be sent to His
Excellency the Governor have now to be passed on to me. Under the
circumstances, I - know the working of aill the departments.
i| -~ Moreover, my hon. Friends should not lose sight of the fact that as
the Finance Minister too I have to deal with all the departments and
I get suificient opportunities to study their working. At the time of
the preparation of the Budget too, [ get ample time to see how these
; departments carry on their work. TLast but not the least I exanii-.
£ the working of all the departments when they submit various schemnes
E to the Finance Department for concurrence etc. Under the ciicum- ~
stances if an hon Minister impresses upon the ofiicers of his depart- :
ment to work efficeintly and honebily, then can it be said that he
causes iuterierence with the day-to-day administration of the Govern-
ment? Op the other hand if an hon. Member approachics the Deputy
Commissioner and asks him to withdraw some casc in which heis ’J
interested, be is not within his rights to do such things. Instead of
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approaching him direct he is required to bring this matter to the .
notice of the Government and then approach him through proper
channel. If an hon. Member approaches a Deputy Commissioner
without the knowledge of the Government, and asks him to do a
certain thing for him, then does it not tantamount to undue interference
with the services of the State? Again, if my hon. Friené , who make
such scathing criticism against the Government. themselves approach
the Deputy Commissioners and other high officials and make them go
out of their way to do certain things for them, then can’t it be said
that they cause undue interference with the day-to-day administration
of the Government?

If anybody wants to intimidate any officer by criticizing him
either in the press or on the public platform then it becomes our duty
to give him due protection. Soin our attempt to shield the officer
from wrong accusations we are criticized for making interference in the
administrat on. Whenever any hon. Member of this House makes-a
complaint before us agaigst any Deputy Commissioner and 1if in
obedience to his wishes and to do our duty we make necessary enquiries
then a charge is levelled against us for making undue interference with
the services. [here is no occision for m2 to ask a Deputy Commissioner
todo a thing for me because the officers knowv what policy they .have
to execute. I give the Deputy Commissioners full opportunity to give
their free and frank opinion about any policy which the Government
may like to enforce in the State. If after full discussion with them I
do not agree with them then [ have a right to insist upon them to- act
according to my wishss. Peo»sle should, therefore, judge wus by our
motives with which we carry out our policy. I may point out that
certain powers are delegated tn the officers and they ' are left free to act.
as they desire and can even refuse the suggestion made or advic?
given by the Ministers. But in matters where powers have not been
delegated the Minjsters are free to act as they like. Such an objection
of making interference coming from a person who has been himself an
administrator I should say is frivolous. We have been invariably
following the practice of getting concurrence of the Finance Department
in all matters involving financial implications. All propnsals submitted
by the heads of departments are sibjected to closest scrutiny by the
Finance Department. If the head of the Forest Department does not
give his opinion on any proposal merely because the Minister incharge
does not like it, then I think he is failing in his duty, When any
proposal originates from me and the Finance Department does not give
its concurrence then [ have to accept the advice given by the Financa
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Secretary which I can otherwise easily ignore being the head of that
department. If I do not act like this the work of the administration
cannot run smoothly. Perhaps the experience of my hon. Friend
might be different because in his time many wrong decisicns were taken
without consulting the Finance Department. It has been our guiding
principle to act in accordance with the advice given by our legal
authorities and we are not accgstomed to do anything unless we consult
our Advocate General or the Lezal Remembrancer. If my hon.
Friend who has made the objection holds a different view then I cannot
help ignoring such an objection.

Sardar Swarén' Singh :  Please ignore such Members.

Chief Minister : Then, Sir, an objection has been raised that

short notice questions have not been admitted. He would not have
raised the objection if he had studied the rules under which a question
can be -dmitted as short notice question, DSuch questions are only
admitted when certain emergzncy has arisen. If the hon. Members do
"not exercise their right of sendi1g questions by giving 15 days’ clear
notice to get its reply then those qu:stions cannot b: treated as short
notice ques:ions. If we consider that the subject matter of the question
is not so urgent thea we do not agree to that question being treated as
a short notice question Besides this, the information asked for in the
question is not sometimes easily available. Supposing if information is

< required by the hon, Member about those persons who were recruitetd

in Government service from 1947 to 1950 with their grades of pay then a
reply to such a question would cover about 40 pages. In such cases it
is very difficult to collect information within a short time We some
time collect information by telegrams and “elephone and if the reply is
unduly lengthy then it is very diificult to answer such questions within
short time. We have to adhere to parliamentary procedure in such
cases.

Sardar.Swaran Singh : You should be'liberal in such matters

Chief Minister : Then, Sir, it has been remarked that
parliamentary discipline is not satisfactory It has been suggested by
my hon, Friend that if any Member defies discipline he should be
severely dealt with. The suggestion has come from my esteemed
Friend who has been himself not able to keep discipline. I have had
the privilegé'tO-wérk with him and so long as the Assembly is not
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dissolved we will continue to work. It does not bet ve my hon,
Friend to make such a complaint when he himself breaks tiie discipline.

It he really feels that there should be discipline in the party he should
not do anything whi®h may impair the discipline of the party.

Sardar Bachan Singh : May I know whether the hon. Chief-
Minister is addressing the Congress Assenibly Party.

Mr. Speaker : The hon. Chief Minister had said that he was

discussing Congress members.

Sardar Bachan Singh : Is any party question before the House.

Mr. Speaker : Thisis not & party question. I have already

said so.

Shir Bhim Sen Sachar: It would be befter if the hon. Chief
Minister would kindly throw some light on the by-election of Una

constituency.

Chjef Minister : I would have certainly done so if my hon. Friend
had mentioned it in his speech.. But I can say that ac< ~ member of
the Congress I have not done anything wrong. So ‘ u«s ¢his electic1
is concerned I am not one of those who will speak nne thing «1 t -
platform and do another outside which brings discredit to the part

I was saying, Sir, that if the party running the Government is
itself not disciplined there is every possibility of the parliamentary
decorum and convention being  violated and the dignity and
prestige of this august House being lowered. As I am anxious
about the dignity of this House I expect evuy hon. Member
to conduct himself in a disciplined manner. It is =>t a party
question nor am I discussing anything irrelevant. I am merely reply-
ing to the objections raised by other hon. Members. It has been
said that we should now be prepared to face the pablic for their
verdict on our doings. I submit, Sir, that on behalf of the party
shich has been running the Government all these vears we hold our-
selves responsible for whatever has been done or not done during this
period. I don’t claim that we have been able to do everything that
ought to have been done or that whatever we have done has been
done in a perfect manner. No human being can claim perfection in
his work which is an attribute of God alone. Short-comiugs and
defects to scme extent or the other, attend every human endeavour
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and:our work- too has not. been; free from them,but.we don’t deny our
responsibility for every act of comnmission or ommission done by the
Government during the last three and a half years ?ncluding the period 2
in which 1 was not the Chief Minister. It is my conviction, Sir, that

this Government has not don - anything for which the party in power

may have to hang down its head in the face of the public. -

The hon. Lady Member has made the objection as to why so
many allowances such as hill compensatory allowance, conveyance
allowance etc., have been senctioned, for high officers drawing
Rs. 3,500 per mensem. KEven when she was saying this, I had : ;
verified from her that she was referring to high officers. Sir I have ‘
already made a statement on the floor of this House that with the
exception of Superintendents and P. As no gazetted officer under this
Government is in receipt of compensatory allowance. I might also
inform the hon. Lady Member that even the dearness allowance is not
admissible beyond a certain limit.

As regards the criticism levelled at the demand for Education
Department, I have to repeat what has been said on the floor of the
House many a time that financial position of th: local bodies is not -
satisfaclorv and grants have to be made to them in order that they may
be able to give adequate dearness allowance to the low-paid teachers
in their employ. Does the hon. Member who has raised this objection

desire that dearness allowance should not be given to any employee ?

As vou know, Sir, this allowance is being given as a relief to the

employees in this time of dearness in the prices of all commodities of

everyday use As the prices will come down, this allowance will also

be reduced and will ultimately be abolished when the uovernment

feels that they have come down to a reasonable level. If the grades

are raised in view of the prevailing dearness, then when the prices come

down it would be very difficult to lower them. So it has been consi- ~
dered advisable not to raisc the grades but to continue to give dear-

ness allowance as a relief measure so long as the prices do not come <

to normalcy.

\

Sir, it is with pain and sorrow that I have to refer to two most
| regrettable incidents that have occurred in our State only recently.

—
A

"Mr. Speaker : The hon. Member should not go into the merits
| of the case.
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Chief Minister : I am merely giving, facts and uot going into
merits. I®was going to say, Sir, that those incidents are such
as to make our heads hang down in shame. As soon as I came to know of
these incidents, the first thing I did was to instruct the Deputy
Commissioner of the district on telephone to suspend the poiice ofiicials
concerned. In one case the Superintendent of Police after satisfying
himself that a prima facie case existed arrested the accused after two
days of the occurence and as the offence i> non-bailable they are still
behind the bars. Sim lar action was taken in the other case also. It
is really deplorable, >ir, that those who are the upholders of law and to
whose care is entrusted the protection of the people should themselves
be charged with the commission of a beastly and barbarous act. While
I condemin such things in the strongest words possible I don’t under-
stand the logic of the argument that since such ugly things have
happened the Government be held responsible for them. Those who
commit crimes, « hether they are members of the public or Government
officials, are afterall our own brethren-organs of our own society-
prcducts of this very mental and moral atmosphere in which we are
living and for creating which we as a nation are resporsible. Such
ugly things are a refiection of our national weakness which we have
not been able to overcome in spite ¢f and even after becoming an
independent nation.  As such, it is the sacred duty of everyone of us
to strive to create a moral atmosphere in which such rhings are nar
allowed to happen by the pressure of the society itself. If on coming
to know of tl ese incidents we had not taken any action, the blame

would Jjustly lie at our door.

Now, Sir. | would like to say a few ‘words with regard to the
objection that no money has b.en provided for I‘rngs Analysis
Laboratory in spite of the fact that I am also a medical man and am
expected to be conscious of its necessity.

I do feel, Sir, that such a laboratory should exist in this State but
this undertaking calls for a heavy initial investment. Then there
is the question of securing the services of qualified analysts I am
afraid at the salaries that we can offer, persons with requisite qualifi-
cation would not be forthcoming. Then in the present condition of
the finances of our State it is not possible for us to meet even the
recurring  expenditure of gich a laboratory, not to speak of the
initial «xpenditure that would have to be incurred to provide even
the minimum equipment. Thus, Sir, ‘the pacuity of funds”is not a
mere excuse. [t is a fact that we cannot afford to spend on such
an undertaking.

N
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I have not been able to collect papers relating to the bund to
which Sardar Gurbachan Singh Bajwa has referred. My hon. Friend
will recall that we had accepted the proposal when the last floods
came last year though the matter had to be referred to the Departments
concerned for their suggestions in the matter of flood control. Even
when ordinary channels had to be constructed and much help was
given by the people, the woik entailed considerable expenditure.
The construction of bunds requires lakhs of rapees and even though
it is the daty of the District Boards to construct them, we have taken
over the responsibility, keeping the interest of the people in view and
knowing that the Boards have no funds to undertake this work and
if it is not done the general public will s\uffer.

The Government had decided to undertake this work but the
fact should not be overlookid that these schemes require so many
things. After all staff is required and proposals have to be put up

for sanction. Now that the House will give its approval for expend:i-

ture our plans will be immediately put through as we are earnest about
finishing this work before the rains set in. But I may tell the hon.
Members that it is not possible for us to create such Bundsas divert
the floods in the direction of Pakistan because in such a case we may
be guilty of an unfriendly act. We have no desire tc offend Pakistan
that way. Hon. Members will recall that in the canal water dispute
the Pakistan Government did not pay any‘heed to our communications
for settlement of terms and when they sent their engineers to settle
this case, they did not ratify the decisions which were arrived at by
them. But we give them the canal water as we were ordered by the
Prime Minister of India to do so. So far as the Bund of Narot
Jaimal Singh is concerned I am to say that about two years ago we
got the necessary machinery fiom the Defence Department but it
could not be used there The Defence Department also did not
agree to give its own men for working this machin ry nd asked us to

work it with our own men. We tcok this machinery as aiso some
more machinery from other sources and have utilized it at tlie head-

works of Madhopur.

Sir, my hon. Friend Sardar GurbachagSingh Bajwa with whom
I bhave had the privilege of working for some time has been good

enough to remark that fhis Government is not capable of taking
decisions with finality. He has not given any definite instance, as
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he obviously could not give, because he must have noticed something
when he was under the oath of secrecy. But in case he teclls me
anything privately I shall be in a position to take action and satisfy
him. It is just possible .hat in some particular case my hon. [riend
may be right as the abnormal times have not disappeared as yet and

we may have changed some deci:ion because of certain facts of a

~
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case. But he is far from correct if he insists that we suffir from his

draw-back in the geuerality of cases. The House after all knows
that we come here with definite proposal in tue form of the Budget

and legislation.

I may also deal with the objection relating to the extraordinary
promotion of s)me officials in tlte temporary departments. It will be
realized that the grad s of the Goveinment officers are fixed on the
basis of the work and the responsibility which is required of them.
And then it is not possible for us to vury the grades so easily when
they have been once fixed. Some Committees have to be appointed
to go into the whole question and recommend variations. These
things cannot be effected in the twinkling of an eye. It will be
recall:d that a Committee was set up in the year 1944 to revise the
grades of the Government servants and that Committee submitted

its report in 1946. Even that Committee could not do full justice

to the question of revision of grades and the question is stil! 'anging
fire in certain cases. The question of revising grades i~ uot so easy
as some of my hon. Friends think. Nobody can afford to vary or
revise these grades arbitrarily and without valid basis as he is sure
to be duabbed inefficient and suffering from want of finality in
decisions. However, I assure my hon. Friends that so far as future
is concerned new grades will be fixed after due consideration. But
here again one thing should not be forgotten that while making new
appointments preference has to be given to people who have experience
in Government service. Hon. Members themselves have so many
times expressed a feeling that in case of appointments in a particular
office preference should be given to those who are already working
there. Itis this very principle which is to be applied while making
recruitment to various j-osts and nobody should be offended by it if
a Government servant is appointed to some big post because of his'

previous experiernce.

Then Sir, it has been said that we interfere not only with the

work of the Public Service Commission but even with the appointment

the Public Service Commissioners. So W have been accused of
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nepotism in the matter of appointment of Members of the Commission.

But it is a false accusation ard 1 challenge anybody to prove it.

(Shri Prabodh Chandra . I accept the challenge.) Sir, it is not A
possible for us to interfere with the work o' the Commission. If and

when anything is taken out of the purview of the PPublic Service

Commission we are required to bring that fact to the notice of this

House under the Constiturion. We have also to apprise the House

when we are not able to act an the recommendations of the Commission.

It has been remarked that we appointed somebsdy as a member of

the Commission as he happened to be a brother of an hon. Member
of this House. It is an absolut ly wrong allegation. The person who

is in question was a Member of the Public Service Commission even
in the United Punjab when the Congress and the Unionist coalition
ministry was in power in 1946. We have not shown him any special
favour if we have appointed him a Member ol our Commission. I
don’t think that the fact of his bing a brother of a Member of this

House shiould stand in him in a bad stead.

Then, Sir, there might be some truth in the complaint that
sometimes delay is caused in the disposal of cases. There are some
matters which take considerable time, but there are others which are
disposed of in a very short period. When Shri Bhim Sen Sachar was ~
the Premier of this State, a Reorganisation Committee was set up
for suggesting means for the quick disposal of work. We have made
an experiment, on the basis of the recommendations ot that Committee,
in several departments  Sometimes delay was caused on account of
the fact that a case had to go from one department to another. Now
a Co-ordination Comwmittee has been set up. When any important
case comes before the I'inance Department, I s'nd for the Firance
Secretary and the Secretary of the Department from which that :
proposal comes, and decide the matter on the spot after personal ‘
discussion. I am alwaysanxious that the Government business should
be disposed of as speedily as possible. About myseli I can sa¥y that
I do a great deal of work. Nobody can cont adi t me when I say that
I .am konown as a file worm. [ devete most of my time in going

through files.

Then, Sir, certain things were said about the manner of making /1

appointments. In this connection, I wish to inform the TIhuse that

all appointments carryinge salary of more than Rs. 150/- per mensem,
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are made through the Public Service Commission. In the case oi’
other appointments a Committee is constituted, with the Head of the
Department, for which the recruitment has to be made, as a member
of that Committee. It was said sometime back that the appointments
for jobs carrying a salary of more than Rs. 50 per mensem should be
made through the Public Service Commission. The present Public
Service Commission has already got heavy work to do. They told me
that they cou!d not undertake to do this additional work. For that
work another Public Service Commission would have to be appointed
and it would involve extra expenditure. It is wrong to say that the
Ministers make appointments according to their sweet will. The
naines of the persons seclected by the Public Service Commission are
sent to the Government for its approval. Asregards nomination to
the Provincial Civil Service, each Minister has the power to nominate
one person. [In this way I recommend the name of the person whom
I consider suitable. When the recommendations of all the depart-
ments are received, T have to see ,how the official recommended by me

 compares with others in respéct of qualifications etc.,. [ might add

that miy nominee has not been selected for the P.C.S. so far, though
it is I who have to make the final selection. There is a general
cemplaint against me that I do not favour my friends. They complain
that I accommodate my foes and aot my friends. Itis regarded by
them as my weakness but I think that if I do something for my foe,
he would not be in a position to say that 1 oblige my friends. IfI
do things for my friends, I can be charged of favouritism. When this
is the general compiaint against me, it is not right to say thit nepotism
and favouritsm are rempant. There are very few persons belonging
to my family in this State. People of my Dbrothehood have not
entered service so far. Harijans do not regard me as belonging to

them, the rural minded people consider me to be an urbanite and the
urban minded peonle do not regard me as being one of them. In

the same way the Hindus say that I have sold myself in the hands of
Sikhs and the latter say that [ do not belong to their comrmaunity. T,
however, regard myself as a servant of all. Itis my duty to serve
the rural people as well as urban, and also the Hindus, Sikhs and

Harijans. 1 regard Hindus and Sikhs as one. This is a secular State.

When we thought that a member of the District Board, Gurgaon, had

- mnigrated to Pakistan, his seat was declared vacant and another person

nominated to it, but as soon as it \was brought to our notice that he
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had not migrated, an additional seat was created for him and he was

nominatad to it.

It was said that this Government did not command respect and
prsst_ige among the public. Ouly those persons, who want to create
chaos and anarchy, say such things A Government can exist only so
long as its laws are obeyed by the people. When the people obey
these laws it can not be said that the Government lacks prestige and
respect. Some people resort to Durgaraha in the name of Satyagraha.
It does not lie in their mouths to say that this Government does not
command the respect of the people.

Then, Sir, reference was made to a number of individual cases.
I am sorry that I can not explain the pnsition of the Government with
respect to all these If, however, regular questions are asked with
respect to each case, I shall be able to collect all the particulars and
place the facts before the House.

It was said that we got huge sums in the form of Conveyance
Allowance. In this connection, I wish to give the relevant figures
with respect to other States. In this State we were entitled under
the law to get Rs. 300 p. m. but of our own accord we reduced it to
Rs. 250 p m. In Bihar, free carsare provided to the Ministers at

Government expense. In C. P. and Berar Rs. 200 per mensem is paid
in addition to a fre Government car. In Madras free cars are provided

at Government expense and the cost of insurance, registration and
petrol is also borue by the Government.

The ccnveyance allowance allowed to Ministers in various
States is as follows: Bombay: Rs 200, Orissa: Rs. 230 U. P.
free conveyance; the cars supplied at State expense are maintained
by the Government including the pay of chauffeurs and the cost
of petrol and oil i. e., the consumption of petrol does not exceed 75
gallons a month. West Bengal: 230 rupees, provided that if a State
car is placed at the disposal of an hon. Minister for any period
exceeding one monih, he will not draw the allowance for that period.

Now, Sir, I would place bef re the House the rates of Daily
Allowance allowed to Ministers in the various States. In Punjab,
the Daily Allowance is Rs. 15. Bihar: Rs. 15 within® the Province
and not exceeding Rs. 25 outside the Province. C. P. and Berar:
Rs 9 wit in the Province and Rs 16 outside the Province. Madras:
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Rs. 20 within the Province and Rs. 25 outside the Province. Bombay;
Rs. 10 except for Bombay, Poora and Mahabaleshwar where the rate
is Rs. 13/5. Tor halts outside the Province the rate is
Rs. 15/-. Orissa: Rs. 10 within the Province and Rs. 15 outside the
Province. Assam: Rs. 10/8/-  within the Province and for
halts outside the Province 50 per cent increase except for Calcutta,
Simla and Delhi where the rate is double. U. P: Actual out of the
pocket expenses to the extent of Rs. 10 and upto Rs. 25 outside
the Province. West Bengal: Rs. 15 within the Province and
Rs. 25 outside the Province.

Then it was said thata Patwari has been retained in seivice
up to the age of 70 years. I may submit that extension to
Government servants is granted up to the age of sixty. But after
that age, extension is granted from year to year. If 2 Government
servant is fit to carry on his work, there is no reason why he should
not be given extension. If any new person is not available for a
job, it is not necessary that the present in~umbent sheuld be retired
at the age of 55 years. Besides there is the question oi the displaced
persons. Some of them lost their all in Pakistan and now they have
not been able to make even their clothes in the last two three years.

Yet, as a matter of general policy, they have been retiring at the

age of -3 years. A number of other things have also been said on

the floor of the House. But it is physically impossible to answer
all of them. So last of all, I w.nt to draw the attention of the
House, through you, Sir, to the situation that is prevailing now in
the villages of some districts in the State. I regret that the hon.
Member who has referred to it, is not in his seat now. The Govern-
ment servants tried to set the things right to the extent to which
it could be expected of them to do so. It has been said that Shri
Kant toured the villages and there he met only one class of people.
I am not aware of this thing But I had a talk with, him. He told
me that he not only looked into the condition of one side of people
but he also asked the other side to give better treatment to the
poor people [ am not oune of those who would exhort the people to
Teturn any particular language as their mother tongue. The people
who tried to manipulate the language statistics in this way, will
not be able to achieve any useful purpose. The Government of India
has dccided that, so far as Punjab is concerned, language statistics,
will not be tabulated, because they are wrong. - This class war that
has now been created will not only harm the interests of one class
but of both the classes. It is, theiefore, necessary that, after ending
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this class war, we should engage ourselves in the task of reconstruction
of our country. No doubt, there are difficulties in our way; but if
we make a united effort, we can certainly set the things right. We
thought that we, the Members of the Assembly would make up our
minds to restore normal conditions by personally working in the
troubled districts for ten or fiften days.......

Sardar Kabul Singh : What can we do if the Ministers are
fanning the fire.

Chief Hinister : I would like to submit that, instead - of indulging
ourselves in parsonal bickerings and instead of taking a step which
might get us more votes in the coming elections, it should be our duty
not only as Members of this House but also as Punjabis to make
every sacrifice that might be necessary to restore nermal conditions in
the State. I, therefore, appeal to the hon. Members of this House and
the public outside, through you, Sir, that they should help themselves
in this task of their own. I think, unless we set the present situation
right we cannot stabilize the already shattered economy of the villages.
After the partition, the majority of the village artisans migrated to the
other side and consequently a void was created in our village economy.
This void has not yet been completely filled. The displaced persons have
not yet been able to stand on their legs. The burden of taccavi loans
is yet heavy on them If the present deplorable situation continues,
I am afraid we shall have difficulties in the mat*er of harvesting of
crops and thus the interests of not oﬁly one class but of the whole
Province will come to harm. It is, therefore, necessary that we shouil
leave these differences tor the time being ; they can be resolved later
on. We should now try to solve this difficult problem as soon as
possible.

Mehta Ranbir Singh : On a point of personal explanation, Sir.
During my speech which [ made yesterday [ referred to a sigued
letter which made allegations against the Dircctor of Public {nstruction.
I have got the official report with me. This is what I said :

-

Then, Sir, I would draw your attention tc ancther important matter.
I am in possession of a signed document and I am prepared to lay
it on the table of he llouse. It contains certain glaring allegitions
of cu ruption against the L. P, 1., namely, acceptance of illegal
gratification through a close relation, in the fora of a  cheque

A
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amounting to Rs. 32,000 /-/drawn on the Funjab National Bank.
[ am not aware of the wveracity of the statement made in this

document, but the allegation is there. I, however, think that this

is a defamation case and a great slur on the integrity of a high
official of the State. I suggest that Government should permit
the officer concerned to follow up the case and if the chargeis
found to be baseless, then the writer of the document, one
Parshotam Lal of Delhi, should be severly dealt with for making a

false charge.

Mr. Speaker : I would like to make one thing clear to the hon.
Member. No doubt in the Constitution it has been provided that hon.
Members of the Legislatures have freedom of spee‘h while taking
part in the deliberations of the Legislatures but that freedom of speech
is subject to certain rules and regulations. In this connection I
would like to invite the attention of the hon. Member to Rule 78 of
our Rules of procedure, which lays down—that a Member while
speeking should not :(—

(iii) utter treasonable, or defamatory words or make use of offensivzs

expression;

‘ It is quite clear that the &#ter which the hon. Member referred
{ to does contain defamatory statements and if I were in the House I
would not have allowed the hon. Member to refer to that letter.
Moreover the hor. Member has himself admitted that he is not -sure
of the veracity of the statement nor is he sure of the genuineness of
tpe letter, since, I understand, that the letter is not signed and some
name is typed on it. All the same, genuineness or otherwise of a
letter is not for this House to decide-that may be a matter for a court
of law. . The fact remains that defamatory statements even against
persons who are present in this House and can defend themselves are
not allowed and much less against those persons who are not able to
defend themselves on-the floor of the House. I would, therefore, re-
quest and appeal to the hon. Members that in future they should refrain
from making any defamatory statements on the floor of the ‘House nor
should they refer to any documents or letters which contain such

statements.

Mehta Ranbir Singh : On a point of personal explanation . . .

Mr. Speaker : [ have heard the hon. Member and given my
ruling.

Mehta Ranbir Singh : On a point of order, Sir. Can the Chair

cut short an hon. Member in the middle of his sentence ? S
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Mr. Speaker : I know what the hon. Member wants to say.
He wants to say that whatever the hon. Chief Minister said was wrong.
And there the matter ends '

Mehta Ranbir Singh : No, Sir, it does not end there. -,‘
Mr. Speaker : Order please. Itis for me to decide.

Mehta Ranbir Singh :  On a point of order, Sir. I want your
definite Ruling on this point. When an hon. Minister repeats a
libellous statement, will you allow that ?

Mr. Speaker : I have already said that the matter ends when I .
have given my ruling. 4
Mehta Ranbir Singh: On a point of order, Sir......... \ -

Mr. Speaker : Order, order. I find that the hon. Member is
behaving in a manner which is not proper and in keeping with the
dignity of the House. He should know that he can not only be named
but action can be taken against him in some o ther way also. Question
is .

That the Demand be reduced by Rs. 100.—

The Assembly divided. Ayes: 5 Noes: 45

AYES h

Bachan Singh, Sardar.

Jaswant Singh Duggal, Sardar.

_ Ranbir Singh, Mehta.

Rattan Singh, Sardar.'

Sajjan Singh, Sardar. ’ ‘
NOES )

Ajit Singh, Sardar. <

Amar Nath Vidyalankar, Shri.

Behari Lal Chanana, Shri.

Beli Ram, Thakur. ‘,1
Bhagat Ram Chodha, Shri,

Bhagwan Dasi, Shri.
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Bikram Chand, Dr.
Buja Ram Bhagat, Shri.

Dalip Singh, Thakur.
l- Dev Raj Sethi, Shri. h
Faqir Chand, Pandit.
‘' Ganga Saran, Seth.
Gopi Chand Bhargava, The Hon, Dr.
Gurbachan Singh Bajwa, Sardar.
Gurbanta Singh, Master.
.~ Harbhaj Ram, Chaudhri. ]
Ishar Singh Mujhail, The Hon. Sardar.
' Jagjit Singh Mann, Sardar.
Joginder Singh Mann, Sardar.
Kabul Singh, Sardar.
Kedar Nath Saigal, Shri.
Matu Ram, Chaudhri.
Mehr Chand, Chaudhri,
Narinder Singh, Sant.
Narotam Singh, The Hon. Sardar.
Pancham Chand, The Hon. Thakur.

4 Parkash Kaur, Shrimati Dr.
: Partap Singh, Sardar.

Piara Singh, Sardar.

Prabodh Chandra, Shri.

Prem Singh, Chaudhri.

Prithvi Singh Azad, The Hon. Shri.
Rattan Singh Gill, Sardar.

k Samar Singh, Chaudhri.
o Sher Singh, Chaudhri.
2 %7 Shiv Saran Singh, Sardar.

Shiv Singh, Sardar.
Shri Ram Sharma.

Sita Devi, Shrimati.
Sudarshan, Seth.
Sundar Lal, Chaudhri.
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Sundar Singh, Chaudhri.

Tara Singh, Sardar Sahib Sardar.
Virendra, Shri.

Waryam Singh, Sardar.

Mr. Speaker: Question is—
That a sum not exceeding Rs. 1,63,33,270 be granted to the Governor

to defray the charges that will come in course of payment for the
year 1951-52, in respect of General Administration.

The motion was carrted.

e pmisittn S—
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HOURS OF MEETIXNG ON WEDNESDAY, the 21st MARCH. i
Chief Minister: I move. < s
That on Wednesday, the 21st March, 1951, the Assembly shall meet
at 10 a.m., of the Clock and the Speaker shall adjourn the
R Assembly at 2 p m. of the Clock without questi ‘n put.
, . -
The motion was carried. )
V‘ ‘
®
The Assembly then adjourned till 10 a m., on Wednesday, the 27st -
March, 1951. “
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Punjab Legislative Assembly

o
. THIRD SESSION OF THE FIRST PUNJAB LEGISI.ATIVE ASSEMBLY
Wednesday, 21st March, 1951,
»
The Assembly met in the Assembly Chamber, Simla, at 10 c. m. of the
- Clock. Mr. Speaker (the hon. Sardar Kapoor Singh) in the Chair.
g ,
STARRED QULESTICNS AND ANSWERS.
| REFUND OF FINE TO RAC MANGALI RAM OF VILLAGE
.. KHATIWAS, DISTRICT ROHTAK.
<

*2620. Shri Ram Sharma: Will the hon. Chief Minister

be pleased to state the reason why the two fines of Rs 50/- and

Rs. 60/- (total Rs. 110/-) have not bz:en refunded to Rao Mangli Ram,

Congress worker of village Khatiwas, tehsil Jhajjar, District Rohtak

3 in spite of the order of His Excellency the Governor, contained

in letter No. 10370-PG-49/52358, dated the 22nd August, 1949, {from

‘ the Chief Secretary to Government, Punjab, to the Deputy Commis-
a sioner, Rohtak ?

The hon. Dr. Gopi' Chand Bhargava: The fines have been refunded
W to Rao Mangli Ram.

Shri Ram Sharma: Will the hon. Chief Minister be pleased
to state the time that elapsed between the orders of the Government

and the actual refund of the fine?
Chief Minjster : I cannot tell that; but the fine has since been
refunded. '

Shri Ram Sharma : Is it a fact that the fine was refunded one
year atter the orders were passed by the Government ?
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(14) 2 Punjab Legislative Assembly [21st March, 1951

/

Chief Minister: It is possible that one year might have passed

but I cannot say for definite.

| VISITS OF HONOURABLE MINISTERS OUTSIDE PUNJAB.

*2735. Sardar Sajjan Singh : Will the hon. Chief Minister
be pleased to state :(—

(a) whether any of the hon. Ministers visited any places
outside the Punjab State and charged travelling
allowance for such journeys between 15th August 1947
and 31st March, 1948, 1st April 1948 and 31st March,
1949 and 1st April, 1950 and 31st January, 195! respec-
tively ; if so, the names of such hon. Ministers ;

(b) the places so visited together with dates of each visit ;

(c) the travelling allowance charged by each hon. Minister for
each of such journeys ;

(d) the object of the journey in each case ?

The hon, Dr, Gopi Chand Bhargava: (a), (b), (c) and (d) A
statement containing the requisite information, is laid on the

Table.t

TRAVELLING ALLOWANCE FOR ATTENDING MEETINGS
OF ALL INDIA CONGRESS COMMITTEE.,

*2736. Sardar Sajjan Singh: Will the hon. Chief Minister be
pleased to state :

(a) whether any of the hon. Ministers has been or is a member
of the All India Congress Committee and the (ongress
Working Committee during the last 3 years; if so, the
name or names of such hon. Ministers ;

TKept in the Library.
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Starred Questions and Answers (14). 3

(b) whether any of the hon. Ministers referred to in part (a)

above attended the meetings of either of the Committees

mentioned above during the period 31st August, 1947

- to 31st January, 1951 and clarged travelling allowance

for the journeys performed in this connection ; if so, their
names with the following particulars ;

(i) the amount of the travelling allowance chaiged for
each journey together with its date ;

(ii) the places where the meetings of All India Congress
Committee and the Congress Working Committee were

held ?
The hon. Dr, Gopi Chand Bhargava :

(a) Yes.

Working Committee : — S. Partap Singh Kairon.

All India:Congress Committee :— 1. Hon. Chief Minister.

— 2. The latr Dr. Lehna
s LI ) PN
Singh Sethi.
(b) (i) Sardar Partap Singh Kairon, 14th
December 1948 to 20th December,
1948. (From Delhi to Jaipur and

back) = — — Rs. 307/8/-.

(i1) Jaipur. -
Shri Prabodh Chandra : Is the hon. Chief Minister aware of the

-~ fact that Sardar Partap Singh has not actually drawn his travelling

’ allowance so far ?
) Chief Minister : He has not as yet withdrawn his travelling
allowance bill and we are corresponding with the Government of India

on this subject.
Shri Prabodh Chandra : May I know if the Government of India
has intimated whether the bill is reasonable or not?

4

Chief Minister : We have not received any reply so far.

Shri Ram Sharma : May I know if the Punjab Government has
considered this matter and decided whether such travelling allowances

should be given or not ?
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S

Chief Minister : We decided that such travelling allowances
should be given. Now we have written to the Government of India.

Shri Ram Sharma: May I know the reasons due to which the
Punjab Government decided to give such allowances.

Coief Minister: The Punjab Government considered that these
allowances should be given. That is why they were permitted. There
are no other reasons.

" Shri Prabodh Chandra: May [ know if travelling allowance is ?
given for going-on some Government business or even for going to
attend a meeting or a marriage party ? )
Mr. Speaker : Disallowed.
SANCTIONED STRENGTH OF EACH DEPARTMEN . IN THE STATE. ’
*2737. Sardar Sajjan Singh : Will the hon. Chiel Minister be
pleased to state :— ) \\

(a) the sanctioned cadre of Ist, 2nd and 3rd grade officers
and officials in each department of the Provincial or .
State Government on 15th August, 1847, 1st January,
1948, 1st January, 1949, Ist January, 1950, and Ist
February, 1951 respectively ; '

(b) the number of the persons of each grade referred to above
who were available to the East Punjab Government alter .
partition on account of their migration from West
Pakistan up to 31st December, 1947 and who were fixed up Y

by the Government ;

(c) the number of the officers of each grade refcrred to in '
part (a) above who were recruiied directly in each Dep-

artment by the Government without their cascs being
referred for approval to the Punjab Public Service
Commission upto 3!st January 1951 ;

(d the number of the oflicers of each grade referred to in part
(a) above wlio were recruited in each Department on the

recommendation of the Punjab Public Service Commission;
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Starred Questions and Answers (14) 5

(¢) the date on which the Punjab Public Service Commission

was constituted ;

(f) (i) the number of the officers of each grade referred to
above who were recruited by Government in each
Department and whose cases were sent to the Punjab

Public Service Commission for approval ;
(i1) the number of such cases approved for each Depart-

ment by the Punjab Public Service Commission ;

(ii1)) the number of such cases in each Department which
) were not approved by the Punjab Public Service

Commission ?

= The hon. Dr Gopi Chand Bhargava : It is regretted that the

information asked for is not readily available and the time and trouble
involved in collecting it will not be commensurate with any possible

benefit to be obtained.
Shri Prabodh Chandra: May I know if the decision on the
question whether the reply would be commensurate with the time
- and effort involved, lies with the Government or with the hon. Member

{ putting the question.

Mr. Speaker : Next question, please.

PARLIAMEN1ARY AND PRIVATE PARLIAMENTARY
SECRE FARIES.

*2842. Sh_l'i Ram Sharma: Will the hon. Chief Minister be

pleased to state :—

(a) the total amount of salary besides the compensatory allo-
wance drawn by each Parliamentary Secretary or Private

< Parliamentary Secretary since his appointment together
with the travelling allowance drawn by him in this
capacity ;
(b) briefly the Par'iamentary or administrative work done by
each Parliamentary Secretary or Private Parliamentary

Secretary since his appointment ?

The hon. {°r. Gopi Chand Bhargava :

(a) The Parliamentary Secretaries and Parliamentary Private
Secretaries are allowed a salary of Rs. 369/- and Rs. 225
- P.M. respectively, but most of them have not so far drawn
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(13) 6 Punjab Legislative Assembly [21st March, 1951

[ChiefMinister]

it since their appointment in October, 1950. A statement

regarding the travelling allowance drawn is laid on the
Table. «

\

(b) The Parliamentary Secretaries and Parliamen*ary Private
Secretaries attended to such of the State work, Parliament-

ary and administrative, as was entrusted to them by
their respective Ministers. o ~

STATEMENT SHOWIaG T.A. DRAWN BY PARLIAMENTARY
SECRETARIES AND PARLIAMENTARY PRIVATE

SECRETARIES SINCE THEIR APPOINTMENT -

IN OCTOBER, 1950.
Parliarentary Secretaries :—
Total amount Total amount of salary
of T A. drawn. drawn.

S. Shiv Saran Singh 180-12-0 . -
S. Ajit Singh Not yet drawn : Not yet drawn b
Th. Beli Ram Do Do \
Ch. Jagdish Chandar Do : 1231 11-0
Ch. Samar Singh Do Not yet drawn.
Shri Dev Raj Sethi ~200-4-0
S. Waryam Singh Not yet drawn Not yet drawn
Prof. Sher Singh Do Not yet drawn
Pt. Bhagat Ram Sharma Do Not yet drawn
Late S. Gurbachan Singh 480-0 0 Nil

Parliamentary Private Secretarjes. ,
S. Shiv Singh Not yet drawn “
Ch Matu Ram Do *
Ch. Harbhgj Ram Do Not yet drawn

Shri Prabodh Chandra : Will the hon. Chief Minister be pleased

to state the reasons due’ to which the salary of the Parliamentary
Secretaries has been reduced to Rs. 360 from Rs. 450 pér mensem ? -
Chief Mynjster : When the salaries of others were reduced by 10 ¢

per cent, the salaries of the Parliamentary Secretaries were also reduced.
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Starred Questions and Answers _ (14) 7

Shri Prabodh Chandra : The hon. Chief Minister has stated

that the Parliamentary Secretaries have got work. May I know the
amount of woik done by each of the Parliamentary Secretaries ever

since they were appointed towards the end of the last Session in
. October ?

Chief Minister : I have already replied to this question.

Shri Ram Sharma: May I know what work has been done by
~ each of the Parliamentary Secretaries separately during the period of

%
% their appointment ?
Chijef Minjster : I have not got the details of the work done
= by them.

Shri Ram Sharma : May I know as to what work the Parlia-

mentary Secretaries do besides replying to the questions on the floor
of the House ?

Chief Minister : They do the work which is ~~* - :d to them
by the hon. Ministers. I can, however, tell ore - - _ .nich the d.
They helped me by giving information about their cepartments at t!
time of discussion on the Budget. !

Shri Ram Sharma : May I know if there is any limit to the
work entrusted to the Parliamentary Secretaries ? Can the Ministers

entrust them their private work also ?

Chief Minjster : They do only official work and no* the personal
> work of Ministers. *

Pandit Faqir Chand: May I know why the number of the
< Parliamentary Secretaries which was 7 during the time of the Sachar
" Government, has now been raised to 14 ?

' Chief Minjster : The Government thought it necessary to do so.

Pandit Fagir Chand : May I know if the Government has not
disobeyed the Parliamentary Board by doing so ?

\

Mr. Speaker : Disallowed.

v Shrimati Sita Devi : May I know if the work of the Government
suffered during the time when there were no Parliamentary Secretaries ?
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(14) 8 Punjab Legislative Assembly [21st March, 1951

Chief Minister : It was difficult to carry on the work but now

it has become easier.

4

Shrimati Sita Devi : May I know the duties of Parliamentary
Secretaries during the year besides the giving of replies during the

Session ?

Mr. Speaker : Next question.

CORRUPTION AND BLACK-MARKETING

) *2843. Shri Ram Sharma: Will the hon. Chief Minister be
pleased to state in detail, the steps taken by the Government to
put a stop to ever increasing corruntion and black-marketing in

the State? '

The hon. Dr. Gopi Chand Bhargava: Itis not correct to say
that corruption and black-marketing 1re on the increase in the State;
on the other hand, I can say that these anti-social and anti-national
practices are on the decline. Government is quite alive to the
existeace of these vices in whatever form and is determined to clean up
the public life in the State with the co-operation of the general public.
In his capacity as Chairman of the Anti-Corruption Sub Cominittee
which deals with complaints pertaining to non-offizials, the hon.
Member is aware that a h'gh level Anti-Corraption Committee was
appointed by Government soon after partition and that the Committee
is directing the State-wide drive against corruption. The Committee
has at its disposal the assistance of a Special Inquiry Agency to hold
preliminary inguiries into complaints against public servants where
it is considered that such enquiries are needed. This is in addition to
normal inquiries instituted in the various departments on the initiative
of the heads of Departments themselves or on receipt of complaints.

All complaints of corruption except those which are anonymous
or which do not contain specific allegations are enquired into and
action is taken against those who ate tound guilty. Dizmissal has been
regarded as the only a»propriate punizhment for proved cases of
corruption  Government has also under consideration a set of Rules
which are being issued very shortly) with a view to evolving a

procedure to deal with corruption cases more expeditiously.

. —p >
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Similarly, the district staff in each district has been instructed to
enforce the various control orders rigidly. Jo trap black-marketeers
bogus purchasers are also availed of where necessary. Action under
the Preventive Detention-Act has been taken where it was proved to
the satisfaction of the District Magistrate concerned that the person or
persons involved were engaged in activities affecting supplies essential
to the life of the community. *

Shri Ram Sharma : The hon Chief Minister has stated in his

« Treply that there is a decline in corr uption and black-marketing in the
+ Stute. May I know on what grounds he bases his conclusions?

~

) Chief Minister: The circumstances point out that there is a

A " decline.

Shri Ram Sharma: Can the hon. Chief Minister state the
facts and figures which peint to this?

Chicf Minister : It is after seeing the genera